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(Counter Affidavit On Behalf of Ministry of Environment, Forest
and Climate Change (Respondent No.1)

IT IS MOST RESPECTFULLY SHOWETH:

I Smt Padma Mahanti, D/o Shri Ambika Prasad Mahanti, aged about 47 years,
working as Dy. Inspector General of Forests (Central), at Regional Office,
Bhubaneswar,A/3, Chandrasekharpur , 751023 of the Ministry of Environment,
Forest and Climate Change (‘MoEFCC’, for short), do hereby solemnly affirm

and state as follows:

1. That I am holding the post of Dy. Inspector General of Forests (Central) in
the Ministry of Environment, Forest & Climate Change, Regional Office,
Bhubaneswar. 1 have made myself acquainted with the facts and
circumstances of this instant case and I have been duly authorized and
empowered to make and swear this affidavit for and on behalf of the
Ministry of Environment, Forest & Climate Change and I am competent to

do so.

. That, the deponent has been served with a copy of the said application in

which  the deponent has perused and understood the




contents/allegations/averments/statements and/or tenor thereof made in the
Application. At the outset, the deponent denies all averments, submissions;
statements and allegations made therein except as may be specifically

admitted herein after.
Statement of Facts

3. It is humbly submitted that the 'land' is a subject matter of State
Government. The forest areas and the legal boundaries thereof are
determined and maintained by the concerned State Government. That,
inter-alia, being the repository of land records, State Government has the
primary responsibility to determine status of any parcel of land, giving due
regards to gazette notifications, provisions under State and Central Acts

and concerned judgments and directions of the Hon’ble Supreme Court.

4. It is submitted that Ministry of Tribal Affairs is the nodal Ministry for
settlement of forest rights as inscribed in Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act 2006 and
which is also arrayed as a respondent no. 7 in the instant Application.
Whereas, the mandate of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 (erstwhile Forest Conservation Act) is to provide for the
conservation of forests and for matters connected therewith or ancillary or

incidental thereto.

5. It is submitted that prior approval of the Central Government under
Section-2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam,

1980 is required for carrying out any non-forestry activity on forest land.

6. It is submitted that the Government of Odisha vide letter dated 04.01.2020
submitted a proposal for prior approval of the Central Government under
Section-2 (1) (ii) of Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 for non-forestry use of 783.275 ha of forest land consisting of
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643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of
Village Forest land in favour of M/s Singareni Collieries Company Ltd for
Naini Opencast Coal Mining Project in Angul Forest Division of District

Angul (Odisha).

7. It is submitted that after examination of the said proposal and on the basis
of the recommendations of the Advisory Committee (AC) and approval by
the competent authority the answering respondent vide letter dated
28.07.2021 accorded 'in-principle' approval subject to fulfillment of

conditions prescribed therein.
Copy of the letter dated 28.07.2021 is annexed as Annexure-1

8. That, after receiving satisfactory compliance report of conditions stipulated
in 'in-principle' approval, the answering Ministry vide letter dated
12.10.2022 granted final approval to instant proposal subject to fulfilment
of conditions including conditions no. A(1), A(5) and A(7) which states as

following:

A(1). The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be intimated
to and concurred by the concerned IRO of the Ministry before actual

breaking/Non forestry use of the forest land,;

A(5). The provisions to be provided in the WLMP or SMC Plan shall be approved

by the competent authority in the State and accordingly, the deficit amount, if

any, from the money already realized to the tune of 2% and/or 0.5% of project
cost, shall be paid by the user agency, and same shall be deposit in the CAMPA

account prior to actual working on the Forest area;

A(7). State Government shall ensure that wunder no circumstances,
implementation of such mitigating measures envisaged in WLMP and SMC or

other similar Plans/Schemes should be delayed beyond a period of 2 years to
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ensure commencement of rejuvenation of ecosystem services lost from the forest

area allowed for non-forestry use of forest land at the earliest possible time.
Copy of the letter dated 12.10.2022 annexed as Annexure-2.

9. That thereafter the Government of Odisha vide their letter dated
02.11.2022 requested to amend the condition no. A(1), A(5) and A(7) of
the final approval to allow the State Government to hand over the forest
land to the user agency. The matter was further considered by the Advisory
Committee (AC) in its meeting held on 07.11.2022 and based on the
recommendation of the AC, the answering respondent vide letter dated
10.01.2023 amended the condition no. A(1), A(5) and A(7) of the final

approval as under:

A(1). The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be intimated
to and concurred by the concerned IRO of the Ministry within a period of one

year from the date of issue of Stage-II approval;

A(5). The provisions to be provided in the WLMP or SMC Plan shall be approved

by the competent authority in the State and accordingly, the deficit amount, if

any, from the money already realized to the tune of 2% and/or 0.5% of project
cost, shall be paid by the user agency, and same shall be deposit in the CAMPA

account,

A (7). State Government shall ensure that under no circumstances,
implementation of such mitigating measures envisaged in WLMP and SMC or
other similar Plans/Schemes should be delayed beyond a period of 2 years from

the date of grant of Stage-II approval to ensure commencement of rejuvenation

of ecosystem services lost from the forest area allowed for non-forestry use of

forest land at the earliest possible time.

Copy of the letter dated 10.01.2023 is annexed as Annexure-3.
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10.That, thereafter a request has been received from the User Agency
intimating that the condition nos A(1), A(5) and A(7), are required to be
compiled after handing over of the forest land to the user agency, however
the said conditions are mentioned under the heading A of the final approval

which reads as under:

"Conditions which need to be complied prior to handing over of forest land by

the State Forest Department".

The matter was further deliberated in the Ministry and the answering respondent
vide letter dated 13.03.2023 conveyed that the condition nos. A(1), A(5) and
A(7), as amended vide letter dated 10.01.2023 along with the Condition nos. A(2)
and A(4) which also pertain to submission and implementation of approved
Wildlife Management Plan shall be considered as arrayed under part ‘B’ of the
conditions of final approval dated 12.10.2022 instead of part ‘A’. Further, the
condition no A(6) shall be read as condition no. A(1) as amended vide letter dated

10.01.2023 under part B of the aforementioned final approval.
Copy of the letter dated 13.03.2023 is annexed as Annexure-4.

I'1.It is submitted that with respect to settlement of forest rights, the sub rule
(7) of Rule 11 of the Van (Sanrakshan Evan Samvardhan) Rules, 2023
mandates the compliance of the same by the State Govt. /UT

Administration wherein the following is provided:

“The State Government or Union territory Administration, as the case may be,
after receiving the ‘Final” approval of the Central Government under sub-section
(1) of section 2 of the Adhiniyam, and after fulfilment and compliance of the
provisions of all other Acts and rules made thereunder, as applicable including
ensuring settlement of rights under the Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 ( 2 of 2007), shall issue

order for diversion, assignment of lease or dereservation, as the case may be.




Copy of the Van (Sanrakshan Evan Samvardhan) Rules, 2023 is annexed as

Annexure-5.

12.1t is submitted that in compliance to the settlement of forest rights vis-a-vis
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006, the State Government has submitted the FRA
certificate issued by the Collector Angul vide letter No.1661 dated
130922019 .

Copy of the letter dated 13.09.2019 1s annexed as Annexure-6.

13.1t is respectfully submitted that this answering Ministry without prejudice
reserves its right to file additional information till pendent-lite, if so

required.

14.1t is respectfully submitted that in view of the above mentioned facts, the
replying Respondents humbly pray that the Hon’ble Tribunal may be

pleased to pass such order as deemed fit in the interest of the Justice.
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VERIFICATION:-
[, the above-named Deponent, do hereby verify that the contents of the above
counter affidavit are true and correct to my knowledge as per the records of the
answering respondents. No part of it is false and nothing material has been

concealed therefrom.
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File No.8-01/2020-FC
Annexure-1

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
FrRRR
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.
Dated: 28th July, 2021
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,

Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kankurupal RF and
140.180 ha of Village Forest land in favour of M/s Singareni Collieries
Company Ltd for Naini Opencast Coal Mining Project in Angul Forest
Division of District Angul (Odisha) - reg.

Sir,

I am directed to refer to the Government of Odisha’s letter No.
10F(Con)123/19-229/F&E dated 04.01.2020 on the above subject seeking prior
approval of the Central Government under Section 2 of the Forest (Conservation) Act,
1980 and letter no. FE-DIV-0026-2021-3133/F&E dated 11.02.2021 forwarding
additional information as sought by the Ministry vide its letter of even number dated
14.10.2020 and to say that the proposal has been examined by the Forest Advisory
Committee constituted by the Central Government under Section - 3 of the aforesaid
Act.

After careful examination of the proposal of the State Government and on the
basis of the recommendations of the Forest Advisory Committee, and approval of the
same by the competent authority of the MoEF&CC, New Delhi, the Central
Government hereby accords ‘in-principle’ approval under Section - 2 of the Forest

(Conservation) Act, 1980 for non-forestry use of 783.275 ha of forest land consisting
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of 643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of Village

Forest land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast

Coal Mining Project in Angul Forest Division of District Angul (Odisha) subject to

fulfilment of the following conditions:

A. Conditions which need to be complied prior to submission of

compliance report for seeking Stage-II approval

. Compensatory Afforestation (CA):

. The cost of CA at the prevailing wage rates as per CA scheme and the cost of

survey, demarcation and erection of permanent pillars, if required on the CA
land, shall be deposited in advance with the Forest Department by the user
agency. The cost of CA should include maintenance for 10 years. The scheme
may include afforestation of indigenous species with appropriate provision for

anticipated cost increase for works scheduled for subsequent years;

. The KML files of diverted area, the CA areas, the proposed SMC treatment area

and the WLMP area shall be uploaded on the e-Green watch portal with all

requisite details.;

. The User Agency shall transfer the funds towards the cost of Net Present Value

(NPV) of the forest land being diverted under this proposal from the User
Agency as per the orders of the Hon'ble Supreme Court of India dated
28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 202/1995
and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 05.02.2009 through online portal of CAMPA account of the State

Concerned;

3. Compensatory levies to be realized from the User Agency under the project

shall be transferred/ deposited, through e-challan, into the account of CAMPA
pertaining to the State concerned through e-portal (https://parivesh.nic.in/);

4. In consultation with the State Forest Department, following schemes/plans

shall be prepared and after obtaining approval from competent authority,

same will be submitted to the Ministry:

mitigative measures to minimize soil erosion and choking of stream, to be
implemented within a period of three year of issue of Stage-II approval.

For planting of adequate drought hardy plant species and sowing of seeds, in
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the appropriate area within the mining lease to arrest soil erosion:
For construction of check dams, retention /toe walls to arrest sliding down of

the excavated material along the contour

.To stabilize the overburden dumps by appropriate grading/ benching, which

should also ensure angles of repose at any given place is less than 28°; and

v. Top soil management plan.

6. A plan for plantation and SMC activities will be prepared to restock and

rejuvenate the degraded forests (having crown density less than 0.40), if any,

located in the area within 100 meter from outer perimeter of the mining lease.

. The User Agency shall prepare a list of existing village tanks and other water

bodies with GPS co-ordinates located within five km from the mine lease
boundary. This list is to be duly verified by the concerned Divisional Forest
Officer. The User Agency shall regularly undertake desilting of these village
tanks and other water bodies so as to mitigate the impact of siltation of such
tanks/water bodies. A detailed approved plan for desilting of identified ponds
and water bodies to be prepared in consultation with forest department and
shall be submitted to MoEF & CC;

. The cost of felling of trees shall be deposited by the User Agency with the State

Forest Department;

. State government shall submit a certificate that no plantation activities has

been taken by the Forest department under any scheme/plan/programme in

the land proposed for CA in last 10 years.

. Wildlife Management Plan:

A Wildlife/Elephant Management Plan, at project cost, shall be prepared by
the State Government in consultation with national level institute such as
Wildlife Institute of India or Indian Institute of Science and the PCCF
(Wildlife) of the State for the protection and conservation of wildlife of the area
and to mitigate adverse impacts of coal mining on the elephant population,
their movements, etc. for entire coal bearing belt encompassing areas of
Chhedipada, Janiha, Jarpada, ranges of Angul Division and Reamal range of
Deogarh Division alongwith adjoining contiguous forest areas. Comments of
the Project Elephant Division of the MoEF&CC (copy enclosed) shall be
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addressed in the said Plan and a copy of approved Plan shall be submitted to
the Ministry.

ii. Cost of implementation of the Wildlife/Elephant Management Plan shall be

apportioned among the coal mines as and when allotted in the areas.

ii. Cost of implementation of the provisions of the Wildlife Management Plan, on
pro rata basis, shall be deposited into the account of CAMPA of the State;

. State Government shall complete settlement of rights, in term of the Scheduled
Tribes and Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006, if any, on the forest land to be diverted and submit the documentary
evidence, as prescribed by this Ministry's letter No. 11-9/1998-FC (Pt.) dated
03.08.2009 read with 05.07.2013, in support thereof; and

10.The compliance report shall be uploaded on e-portal (https://

parivesh.nic.in/).

. Conditions which need to be complied on field after handing over of
forest land to the user agency by the State Forest Department and
undertaking in this respect shall be submitted prior to Stage-II

approval
. Legal status of the diverted forest land shall remain unchanged;

. CA over degraded forest land, double in extent to the forest land being
diverted, shall be raised by the State Forest Department at the project cost

within three years from the date of grant of Stage - II approval;

. In addition to the proposed CA, non-forest area equivalent in size to the
diverted forest area shall be made available and mutated in favour of the State
Forest Department out of the area available immediately after the closure and
rehabilitation of mines of M/s SCCL from 2027-28 (or earlier) onwards, as
already intimated by M/s SCCL vide their letter no. CMD/PS/H/129 dt.

20.09.2020.

. At the time of payment of the NPV at the present rate, the user agency shall
furnish an undertaking to pay the additional amount of NPV, if so determined,

as per the final decision of the Hon'ble Supreme Court of India;

. Trees should be felled in phased manner as per the requirement in the



File No.8-01/2020-FC

approved Mining Plan with prior permission of concerned DFO;

. The user agency shall explore the possibility of translocation of maximum

number of trees identified to be felled and shall ensure that any tree felling
shall be done only when it is unavoidable and that too under the supervision of

the State Forest Department.

. The User Agency shall undertake mining in a phased manner after taking due

care for reclamation of the mined over area. The concurrent reclamation as per
the approved mining plan shall be executed by the User Agency from the very
first year, and an annual report on implementation thereof shall be submitted
to the Nodal Officer, Forest (Conservation) Act, 1980, in the concerned State
Government and to the concerned Regional Office of the Ministry. If it is found
from the annual report that the activities indicated in the concurrent
reclamation plan are not being executed by the User Agency, the Nodal Officer
or the concern Regional Officer of MoEF&CC may direct for suspension of

mining activities till such time such reclamation is satisfactorily executed.

. Safety Zone Management: Following activities, at project cost, shall be

undertaken by the user agency for the management of safety zone as per

relevant guidelines issued by the Ministry:

. User agency shall ensure demarcation of safety zone (7.5 meter strip all along

the inner boundary of the mining lease area), and its fencing, protection and
regeneration by erecting adequate number of 6 feet high RCC boundary pillars
inscribed with DGPS coordinates with barbed wire fencing (on both sides) and
deploying adequate number of watchers under the supervision of the. State

Forest Department;

i. Safety zone shall be maintained as green belt around mining lease and to

ensure dense canopy in the area, regeneration shall be taken up in this area by
the user agency at project cost under the supervision of the State Forest

Department;

iii. Afforestation on degraded forest land to be selected elsewhere, measuring one

and a half times the area under safety zone, shall also be done at the project
cost under the supervisions of the State Forest Department. The degraded
forest land (DFL) so selected will be informed to the MoEF & CC with shape

11
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files before Stage-1I approval and afforestation will be done within three years
from the date of Stage-II clearance and maintained thereafter in accordance
with the approved Plan in consultation with the State Forest Department; and

9. The State Government and the user agency shall ensure that safety zone is
maintained as per the prescribed norms.

10.The User Agency shall comply with the Hon’ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may have
been disturbed due to mining to restore them to a condition which is fit for

growth of fodder, flora, fauna, etc. in a timely manner;

11.Period of diversion of the said forest land under this approval shall be for a
period co-terminus with the period of the mining lease proposed to be granted
under the Mines and Minerals (Development and Regulation) Act, 1957, as

amended and the Rules framed there-under;

12.The User Agency shall obtain the Environment Clearance as per the

provisions of the Environmental (Protection) Act, 1986, if required;

13.No labour camp shall be established on the forest land and the User Agency
shall provide fuels preferably alternate fuels to the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearby
forest areas;

14.The boundary of the diverted forest land, mining lease and safety zone, as
applicable, shall be demarcated on ground at the project cost, by erecting four
feet high reinforced cement concrete pillars, each inscribed with its serial

number, distance from pillar to pillar and DGPS coordinates;

15.The layout plan of the mining plan/ proposal shall not be changed without the
prior approval of the Central Government and the forest land shall not be used

for any purpose other than that specified in the proposal,;

16.The forest land proposed to be diverted shall under no circumstances be
transferred to any other agency, department or person without prior approval

of the Central Government;
17.No damage to the flora and fauna of the adjoining area shall be caused;

18.The User Agency shall submit the annual self -compliance report in respect of

12
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the above stated conditions to the State Government, concerned Regional

Office and to this Ministry by the end of March every year;

19.Any other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of

conservation, protection and development of forests & wildlife; and

20.The user agency shall comply all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to the

project.

21.Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Forest
(Conservation) Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC
dated 28.03.2019.

After receipt of compliance report on fulfilment of the conditions mentioned
above, the proposal shall be considered for final approval under Section-2 of the
Forest (Conservation) Act, 1980. Transfer of forest land shall not be affected till final

approval is granted by the Central Government in this regard.

Yours faithfully,
Sd/-
(Sandeep Sharma)
Assistant Inspector General of Forests
Copy to:
1. The PCCF (HoFF), State Forest Department, Government of Odisha,
Bhubaneswar

2. The Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of

Odisha, Bhubaneswar

3. The Regional Officer (Central), Integrated Regional Office of MoEF&CC at

Bhubaneswar

4. User Agency

13
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Annexure-2 1

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.

Dated: 12th October, 2022
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada and Kankurupal RF and
140.180 ha of Village Forest Land in favour of M/s Singareni Collieries
Company Ltd for Naini Opencast Coal Mining Project in Angul Forest
Division of District Angul (Odisha) - reg.

Sir,

I am directed to refer to the Government of Odisha’s letter No.
10F(Con)123/19-229/F&E dated 04.01.2020 on the above subject seeking prior
approval of the Central Government under section 2 of the Forest (Conservation) Act,
1980. After careful examination of the proposal by the Forest Advisory Committee,
constituted under section 3 of the said Act, ‘in-principle’ approval to the proposal
under the Forest (Conservation) Act, 1980 was granted vide this Ministry’s letter of
even number dated 28™ July, 2021 subject to fulfillment of certain conditions
prescribed therein. The State Government has furnished compliance report in respect
of the conditions stipulated in the in-principle approval and has requested the
Central Government to grant final approval.

In this connection, I am directed to say that on the basis of the compliance
report furnished by the State Government vide letter No. 21909/9F(MG)-380/2019
dated 18.12.2021, letter no. 5677/9F (MG) - 380/2019 dated 17.03.2022, letter no.
FE-DIV-FLD-0026-2021-8586/FE&CC dated 07.05.2022, letter no. 9986/9F (MG)-
380/2019 dated 13.05.2022, letter No. 13632/9F(MG)-380/2019 dated 12.07.2022
and letter no. 18977/9F (MG)-380/2019 dated 26.09.2022, final approval of Central
Government under section 2 of the Forest (Conservation) Act, 1980 is hereby granted
for the non-forestry use of 783.275 ha of forest land consisting of 643.095 ha of RF in
Chhendipada & Kankurupal RF and 140.180 ha of Village Forest Land in favour of M/
s Singareni Collieries Company Ltd for Naini Opencast Coal Mining Project in Angul
Forest Division of District Angul (Odisha) subject to the fulfillment of the following
conditions:

A. Conditions which need to be complied prior to handing over of
forest land by the State Forest Department

1. The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be
intimated to and concurred by the concerned IRO of the Ministry before actual
breaking/non-forestry use of the forest land;

2. Wildlife/Elephant Management Plan, at project cost, shall be prepared, by the
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State Government in consultation with national level institute such as Wildlife

Institute of India, BNHS or Indian Institute of Science and the PCCF (Wildlife)

of the State for the protection and conservation of wildlife of the area and to

mitigate adverse impacts of coal mining on the elephant population, their
movements, etc. for entire coal bearing belt encompassing areas of

Chhendipada, Kaniha, Jarpada, ranges of Angul Division and Reamal range of

Deogarh Division alongwith adjoining contiguous forest areas. Progress on the

preparation of said Management Plan shall be submitted to the Integrated

Regional Office of the Ministry on quarterly basis. A copy of approved Plan

shall be submitted to the IRO and Ministry along with details of the

corresponding funds deposited into the account of CAMPA;

. The KML files of diverted area, the CA areas, the proposed SMC treatment area

and the WLMP area shall be uploaded on the e-Green watch portal with all

requisite details before handing over the forest land to the user agency;

. As per the provisions of the Guidelines dated 7.06.2022, the user agency has
deposited 2% of total project cost towards the cost of implementation of the
Wwildlife Management Plan and 0.5% of the project cost towards the cost of
implementation of Soil and Moisture Conservation Plan. Funds, already
deposited by the user agency shall be used for the implementation
Wildlife/Elephant Management Plan and Soil & Moisture Conservation Plan

. The provisions to be provided in the WLMP or SMC Plan shall be approved by
the competent authority in the State and accordingly, the deficit amount, if
any, from the money already realized to the tune of 2% and/or 0.5% of project
cost, shall be paid by the user agency, and same shall be deposit in the CAMPA
account prior to starting actual work in the Forest area;

. The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be
intimated to and concurred by the concerned IRO of the Ministry before actual
breaking/non-forestry use of the forest land;

. State Government shall ensure that under no circumstances, implementation
of such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years to ensure
commencement of rejuvenation of ecosystem services lost from the forest area
allowed for non-forestry use of forest land at the earliest possible time.

. Conditions which need to be complied on field after handing over of
forest land to the user agency by the State Forest Department

. Legal status of the diverted forest land shall remain unchanged.

. Compensatory Afforestation:

i. The Compensatory afforestation over degraded forest land, double in extent to

the forest land being diverted i.e. 1566.55 ha shall be raised by the State Forest

Department at the project cost;

ii. The compensatory afforestation scheme, as approved, shall be implemented by
the State Forest Department. The CA will be maintained for 10 years and the
CA scheme may include afforestation of indigenous species with appropriate
provision for anticipated cost increase for works scheduled for subsequent
years;

.Compensatory afforestation over degraded forest land, double in extent to the
forest land being diverted, shall be raised by the State Forest Department at
the project cost within three years from the date of grant of Stage - II approval;

. Following non-forest land, after its technical and biological reclamation shall
be transferred and mutated in favour of the State Forest Department,
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Telangana as per undertaking furnished by the user agency:

S. No. [Name of the project| District in Telengana | Area | Proposed

— NFL identified State (Ha) year of
mutation
1 Javaharkhani oC-5 Bhadradri-Kothagudem | 212.19 2027-28
(External/Internal
dump) of SCCL
2. Kakatiyakhani OC | Jayashankar-Bhupalpali | 186.68 2027-28
Sector-I (External
Dump) of SCCL
3 Ravindrakhani OCP Khammam 265.98 2027-28
(External Dump) of
SCCL
4. |Jalagam Vengalla Rao Khammam 129.78 2027-28

OC (I&IT Expansion)
(External Dump) of
SCCL

Total 794.63

. Compliance of the condition no. (3) above, shall be intimated by the user

agency to the Ministry and its Integrated Regional Office at Vijayawada and in
the event of non-compliance, the Stage-II approval shall be revoked by the
Central Government;

. The State Government has realized the Net Present Value (NPV) of the forest

land being diverted under this proposal from the User Agency as per the orders
of the Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and
09.05.2008 in Writ Petition (Civil) No. 202/1995 and the guidelines issued by
this Ministry vide its letter No. 5-3/2007-FC dated 05.02.2009 through online
portal of CAMPA account of the State. NPV, if any, becomes due in future shall
be realized in accordance with the relevant guidelines issued by the Ministry;

. Compensatory levies, if any, realized in future under the extant project, shall

be transferred/ deposited, through e-challan, in the account of CAMPA
pertaining to the State through e-portal (https://parivesh.nic.in/);

. Additional Soil and Moisture Conservation (SMC) measures recommended by

the State over an area of 913 ha shall be implemented by the State Forest
Department from the funds, @ 0.5% of the total project, already deposited by
the user agency;

. Following activities, as per approved plan / schemes, shall be undertaken in

the lease area by the User Agency under the supervision of the State Forest
Department:

Mitigative measures to minimize soil erosion and choking of streams/rivulets
shall be implemented within a period of three year with effect from the issue of
Stage-II clearance in accordance with the approved Plan in consultation with
the State Forest Department;

. Planting of adequate drought hardy plant species and sowing of seeds, in the

appropriate area within the mining lease to arrest soil erosion in accordance
with the approved scheme;

iii. Construction of check dams, retention /toe walls to arrest sliding down of the
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excavated material along the contour in accordance with the approved s.chemg;
Stabilize the overburden dumps by appropriate grading/benching, in
accordance with the approved scheme, so as to ensure that angle of repose at

any given place is less than 28°; and

. No damage shall be caused to the top-soil and the user agency will follow the

top soil management plan.

. User agency either itself or through the State Forest Department shall

undertake gap planting and soil and moisture conservation activities to
restock and rejuvenate the degraded open forests (having crown density less
than 0.40), if any, located in the area within 100 meter from outer perimeter of
the mining lease as per plan for plantation and SMC activities submitted along
with compliance of Stage-I approval;

. The User Agency shall regularly undertake desilting of village tanks and other

water bodies, located within five km from the mine lease boundary, as per plan
submitted along with the compliance of Stage-I approval, so as to mitigate the
impact of project on such tanks/water bodies.

10.Safety Zone Management: Following activities, at project cost, shall be

V.

undertaken by the user agency for the management of safety zone as per
relevant guidelines issued by the Ministry:

User agency shall ensure demarcation of safety zone (7.5 meter strip all along
the inner boundary of the mining lease area), and its fencing, protection and
regeneration by erecting adequate number of 6 feet high RCC boundary pillars
inscribed with DGPS coordinates with barbed wire fencing and deploying
adequate number of watchers under the supervision of the State Forest
Department;

. Boundary of the safety zone of the mining lease, adjacent to habitation/roads,

should be properly fenced by the user agency;

i.Safety zone shall be maintained as green belt around mining lease and to

ensure dense canopy in the area; regeneration shall be taken up in this area by
the user agency at project cost under the supervision of the State Forest
Department;

.Afforestation on degraded forest land to be selected elsewhere, measuring one

and a half times the area under safety zone, shall also be done at the project
cost under the supervision of the State Forest Department. The degraded
forest land (DFL) so selected will be informed to the MoEF&CC and the
afforestation will be done within three years from the date of Stage-II
clearance and maintained thereafter in accordance with the approved Plan in
consultation with the State Forest Department; and

The State Government and the user agency shall ensure that safety zone is
maintained as per the prescribed norms;

11.The cost of felling of trees shall be deposited by the User Agency with the State

Forest Department;

12.State Government shall ensure that under no circumstance, implementation

of such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years to ensure
commencement of rejuvenation of ecosystem services lost from the forest area
allowed for non-forestry use of forest land at the earliest possible time.

13.State Government shall ensure that process for settlement of rights, in term of

the Scheduled Tribes and Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006, has been completed in accordance with the relevant
guidelines prescribed by this Ministry's letter No. 11-9/1998-FC (Pt.) dated

17




File No.8-01/2020-FC

03.08.2009 read with 05.07.2013;

14.At the time of payment of the Net Present Value (NPV) at the present rate, the
user agency shall furnish an undertaking to pay the additional amount of NPV,
if so determined, as per the final decision of the Hon'ble Supreme Court of
India;

15.Trees should be felled in phased manner as per the requirement in the
approved Mining Plan with prior permission of concerned DFO;

16.The user agency shall explore the possibility of translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling
shall be done only when it is unavoidable and that too under strict supervision
of the State Forest Department;

17.The User Agency shall undertake mining in a phased manner after taking due
care for reclamation of the mined over area. The concurrent reclamation plan
as per the approved mining plan shall be executed by the User Agency from the
very first year, and an annual report (by 31st March each year) on
implementation thereof shall be submitted to the Nodal Officer, Forest
(Conservation) Act, 1980, in the concerned State Government and the
concerned Regional Office of the Ministry. If it is found from the annual report
that the activities indicated in the concurrent reclamation plan are not being
executed by the User Agency, the Nodal Officer or the concerned Addl.
Principle Chief Conservator of Forests (Central) may direct that the mining
activities shall remain suspended till such time, such reclamation activities
area satisfactorily executed;

18.The User Agency shall comply with the Hon’ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may have
been disturbed due to mining to restore them, in a timely manner, to a
condition which is fit for growth of fodder, flora, fauna, etc.;

19.Period of diversion of the said forest land under this approval shall be for a
period co-terminus with the period of the mining lease proposed to be granted
under the Mines and Minerals (Development and Regulation) Act, 1957, as
amended and the Rules framed there-under;

20.The User Agency shall obtain the Environment Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if required;

21.No labour camp shall be established on the forest land and the User Agency
shall provide fuels preferably alternate fuels to the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearby
forest areas;

22.The boundary of the diverted forest land, mining lease and safety zone, as
applicable, shall be demarcated on ground at the project cost, by erecting four
feet high reinforced cement concrete pillars, each inscribed with its serial
number, distance from pillar to pillar and GPS coordinates;

23.The layout plan of the mining plan/ proposal shall not be changed without the
prior approval of the Central Government and the forest land shall not be used
for any purpose other than that specified in the proposal;

24.The forest land proposed to be diverted shall under no circumstances be
transferred to any other agency, department or person without prior approval
of the Central Government;

25.No damage to the flora and fauna of the adjoining area shall be caused;

26.The User Agency shall submit the annual self -compliance report in respect of
the above stated conditions to the State Government, concerned Regional
Office and to this Ministry by 31st March every year regularly;
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27.Any other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of
conservation, protection and development of forests & wildlife;

28.The user agency shall comply all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to the
project; and

29.Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Forest
(Conservation) Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC
dated 28.03.2019.

Yours faithfull

(Preetpal Sirigh)
Dy. Inspector General of Forests

Copy to:

1. Principal Secretary (Forests), Government of Telangana, Hyderabad with a
request to accept the non-forest land of 794.63 ha, transferred and muted in
favour of State Forest Department from 2027-28 onwards to provided against
the diversion being considered under extant approval.

2. The PCCF (HoFF), Forest Department, Government of Odisha, Bhubaneswar

3. The PCCF & Nodal Officer (FCA), O/o PCCF, Forest Department, Government
of Odisha, Bhubaneswar

4. The PCCF & Nodal Officer (FCA), O/o PCCF, Forest Department, Government
of Telangana, Hyderabad

5. The Regional Officer (Central), Integrated Regional Office of MoEF&CC at
Bhubaneswar

6. The Regional Officer, Integrated Regional Office of MoEF&CC at Hyderabad
for monitoring and ensuring the compliance of condition no. B(3) and (B4) as
per undertaking submitted by the user agency.

7. User Agency

8. Monitoring Cell, FC Division, MoEF&CC, New Delhi

9. Guard File
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
kkkkk
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.

Dated: 10th Janurary 2023
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kankurupal RF
and 140.180 ha of Village Forest Land in favour of M/s Singareni
Collieries Company Ltd for Naini Opencast Coal Mining Project
in Angul Forest Division of District Angul (Odisha) -
Modification in the conditions regarding .

Sir,

I am directed to refer to the Government of Odisha’s letter No. FE-
DIV-0026-2021-19519/FE&CC  dated 02.11.2022 on the above
mentioned subject requesting to amend certain conditions of the Stage-
II approval dated 12.10.2022 to allow the State Government to hand
over the forest land to the user agency and to say that the matter was
considered by the Forest Advisory Committee (FAC) in the meeting held
on 07.11.2022. The detailed minutes of the said FAC meeting can be
seen at www.parivesh.nic.in.

Based on the recommendation of the FAC and approval of the
same by the competent authority of the MoEF&CC, New Delhi, the
Central Government hereby conveys the amendment in condition no.
A(1), A(5) and A(7) of the Stage-II approval 12.10.2022 as under:

a. A(1): The State Government shall ensure that details of the
finalized WLMP, SMC Plan and disposition of monies, payment of
deficit amount, etc. shall be approved by the competent authority
and concurred by the concerned IRO of the Ministry within a
period of one year from the date of issue of Stage-II approval;

b. A(5): The provisions to be provided in the WLMP or SMC Plan shall
be approved by the competent authority in the State and
accordingly, the deficit amount, if any, from the money already
realized to the tune of 2% and/or 0.5% of project cost, shall be paid
by the user agency, and same shall be deposited in the CAMPA
account;
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c. A (7): State Government shall ensure that under no circumstances,

the implementation of mitigating measures envisaged in WLMP
and SMC or other similar Plans/Schemes should be delayed
beyond a period of two years from the date of grant of Stage-II
approval to ensure commencement of rejuvenation of ecosystem
services lost from the forest area allowed for non-forestry use of
forest land at the earliest possible time.

This issue with the approval of Competent Authority of the

Ministry.
Signed by Charan Jeet
Singh
Date: 10-01-2023 10:39:56 Yours fa]_thfu]_]_y
Sd/-
(Charan Jeet Singh)
Scientist ‘D’
Copy to:
1. The PCCF, All States/ Union Territories Administration.

2.
3.

The Regional Officer, All Integrated Regional Office of MOEF&CC
The Nodal Officer, O/o the PCCF, All States/ Union Territories
Administration.

4. User Agency
5.
6. Guard file

Monitoring Cell of FC Division, MoEF&CC, New Delhi
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

*kkkk

Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.

Dated: 13" March, 2023
To

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting of
643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of Village
Forest Land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast
Coal Mining Project in Angul Forest Division of District Angul (Odisha) (Shifting of
conditions from Category A to B) - reg.

Madam/Sir,

| am directed to refer to this Ministry’s letter dated 12.10.2022 conveying the Stage-
Il approval in case of subject cited proposal and letter dated 10.01.2023 vide which
modification in condition no. A(1), A(5) and A(7) of aforementioned Stage-Il approval was
conveyed to the State Government.

In this regard, a request has been received from the User Agency intimating that the
condition nos A(1), A(5) and A(7), are required to be complied after handing over of the
forest land to the user agency, however the said conditions are mentioned under the
heading A of the Stage-Il approval which reads as under:

"Conditions which need to be complied prior to handing over offorest land by the State
Forest Department”.

Further it has been observed that the Condition no. A(1) and A(6) as given in the Stage-Il
approval dated 12.10.2022 are same. The condition no A(1) was modified vide letter
dated 10.01.2023, however the condition A(6) remained as such.

Keeping above in view the matter has been examined in the Ministry and it has been
decided that the condition nos. A(1), A(5) and A(7), as amended vide letter dated
10.01.2023 along with the Condition nos A(2) and A(4) which also pertain to submission
and implementation of approved Wildlife Management Plan shall be considered as
arrayed under part ‘B’ of the conditions of Stage-Il approval dated 12.10.2022 instead of
part ‘A’ . Further, the condition no A(6) shall be read as condition no. A(1) as amended
vide letter dated 10.01.2023 under part B of the aforementioned Stage-Il approval.

Yours faithfully

Signed by Suneet Bhardwaj
Date: 13-03-2023 08:14:52 Sd/-
Reason: Approved (Suneet Bhardwaj)

Assistant Inspector General of Forests
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Copy to:
1. PCCF, (HoFF), Government of Odisha, Bhubaneshwar.

2. Regional Officer, ntegrated Regional Office of MOEF&CC at Bhubaneshwar.

3. APCCF cum Nodal Officer, Government of Odisha, Bhubaneshwar.
4. User Agency.

5. Monitoring Cell of FC Division, MOEF&CC, New Delhi.

6. Guard file.
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I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

R £ 5194
Che Gazette of India

.5, -31.0e1.-31.-30112023-250333
CG-DL-E-30112023-250333

ETETIOT
EXTRAORDINARY
AT |—Eve 3—39-T7E (i)
PART I1—Section 3—Sub-section (i)

grfee T THfAT
PUBLISHED BY AUTHORITY

. 686] & feefY, EraTT, TAFE 29, 2023/ARTI 8, 1945
No. 686] NEW DELHI, WEDNESDAY, NOVEMBER 29, 2023/AGRAHAYANA 8, 1945

T, 9 AR TAGTY qREdT HATAT
CIPECET
e faweft, 29 FawaT, 2023

TT.H1.f7.869(31)—Fear TR, T (AL Ua qae+) Afarf=ag 1980 (1980 =1 69) FY &7 4
T IT-TT (1) FIT Ve TRRAT AT TN Fd gU, T a9 (&) HFw, 2022, Fr, 39 amar & Fa
g U STTesher | T FohaT ST 8 AT 3 &7 A9 AT 3T 8, Sttesnia #ed gu, Meteriad =ae a=mr
g, AT
1. GiEreg AT, AT s W (1) =7 F=Et &7 |@fereq A1 a9 (52 ug @ad) =, 2023 2
(2) T 1 famwa, 2023 & W givl
2. qRATNTU- (1) =9 FIw &, ST T 929 F w7 STuferd 7 g,

(&) et Tfages avrreor” & srferfaam i gy 2 v I7-emer (1) F e & AqHreT I w7 6
o womr 7 ST ATt | aewr i U et srfene

(@) ‘AT & a9 (S35 Ug ga49) Afa=aw7,1980 (1980 FT 69) ATHIT ¢;
@M “geraetETl At & sfafaey i e 3 F e wira wwrweiarst afuty sfm g;

(%) "I areReor” & Afafaad & qefie aa Tare & o o9 G % oade i gas §
AT AR AT ;5

7394 G1/2023 1)
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(=)

“ITATI S | TTa Qe a1 e Aferf=aw, 2016 (2016 FT 38) FiT &7 4 FT IT-e1TT 3
* @ (i) 37 we (iv) ¥ AT adt gaatoat siv @ afafoa 8

() “a AR | aT 6eAh, eI a7 H¥eqdh, & T I HL&F AT a9 ¥ 92 ATFwTawdr, s

(=) "
(=) "

(&)

(=)

o0 e AT T I AHTE FUTerd g, T ATl STTErhT<y GTXT I Heohel &1 HTTATE T FLel
& o TS ST AT € TS & TAT FIT (MRS A e & qHw AT AT 2
IT-AT AT (Fe1T)” | Fea 1T TLH T FLFT &A= HITAT T THE AT g

FATEAT” & a9 % ®T § FHIIAT €T & AT AT AAATITE AT T2 ¥ $F @few arfeafa 1 g %
Y syt ® afafta F99 F o T 9T a1 "5 e YenE oY 39 AT aTieeer
FTT ST F3aT 1T S sreer srfenia €

‘oA | Tt a9 s % ST # a|aT S A7 BT a9 i F 98 1 ada) Taee 8q

T o [o7T TT LT AT o TS TATHT T 39 TR T TTTEEor ger STy & ww
FE AT ST &;

“RraT Ferde?” 39 a9 g, e o sferfe=m & 9die FeT 99h 7 7@ e Juterd g,

T ATHTIHRAT T@ ATl TSTET STl & TATEHA HT TAT GT0T FTeA o6 [l IT-3ARFT TR 2

(F) ‘AR a9 ATTFET” | T LR T §9 TST&T TATET F1T FIFT TARIT a9 ATIFwT, 39-

(@)

()

()

@ "

T HLEAF T TATNT A ATHILN AT IT-a7 TLAF 6 THHeT Tl ATARIT AT &, o 37 a=v
g, e+ o @ aw & sreli| el 99 &7 0@ SqHIET uferd g, 9% ATgawadr @
AT A THART T THTL G107 FIA 6 (10 e =T 147 2;

g dF F AtATH F el e o forg weqria 7 st a9 i i gast § gfagww

FATHLOT TR0 ST o T 57 T 3T 6 TsTer= TATE G137 TATRA T qiH T AT a1
farfeea AT afea 2;

FT ITSIATEH, TZAUIT doe AT & AT & o7 3 S FT G TIASTT AT &

T HA-ASET HI”  HA TG G FA 6 0 Fea T qEah gRT 31T 6T 14T F e

EIRRCI

“Treet ATERT” & =9 ATAaw 3T 39 e a0 U =y 1 Grafrad #3793 a9 g3 &

THAT T¢ FATS FF ATAT AT Fea T TR 9 AT § T F4 6 3o & o, i
T # &7 a9 H3ed A7 399 FAT 1 UL Aol ol TATRATT TST L T T ST TATET
FIT STTerd UAT ST AT g, S q6F a9 §3e0® & 41 & 98 F7 9 g, qT gaiad 99
T[STE % a9 (9T | SASSAH ATeTHT &,

gRETSHT ST afita” & e 8 & spefita wisa afarser s=r afata st 2;

‘et mera iRt & A 6 % 3w s (1) F sefim wifa & 2 e g afafy safva g;
(1) &0 FATAT” | Feal T TERTT G £, 37 Fata e wravers St 2;

(3)

(e)

“Gaequr” F e TRATSAT & AEH H Q4 A7 AT S FAHRAT T a9 {7 § ardias g
T FA & I Gierol AT T g1, srafeqta a1 WS Roreeh siaetd w T, TSIera® a7 IThas
I AT g HT ATET L o GATSIT & (o0 o6 TT FTAHTATT STeeh it qaeqvT, Teaoor, e
afga e Far off oo g, srfena &;

SRR STHIU & ATATTH o STelTT qF TATPIA %0l STALTRAT AT STEATH 6 Hael H (F00 o T
TR F49T & forw Fofr a9 ((ST080E) S Suiteis gaar1 Yot arara e s
ST 2
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(F7) “SrrraRaT srfersRer” 7 At srterfeae i g 1 % Aefie ywara yeqa F Ao Rt s7i7E, 6ed

IT FHIAT THTS AT FHAAT AT Fea (7 AT T5T ALRIT AT T 15T S TATHT & [AH0 85

(9) “FTF T AAT” T s34 AU, Fohe g, Yo & o, Si|taem Al &1 9rf 3 e &

TR SIS TRATSET 1 AT F & (70 TG SEM gq ATdH SATHIET & & Jd L&F
TRTSHTAT T & T2 AT Feifas sEET § gur-Afdse aqata & sfvm

(F) “FTT ASET” F THI-HHT T Fea (T TR FIT TR 0l T2 IO FH1 ST FIE F ST 6

(2)

FLETE I TR 1 et i foaw et fBfAfee safa & oo f&ferse a9 wanr % =t &
FATAF Tarerd Fee o forw Rt e aftafoa g, st 81

THH T 9Teal 3T ATHA R 3% e =v Aot § afvarfoa /gt ey wan g g afafFew &
afATiea BT T g, T agr orf gy St  srferfeem § wwer: 398 gy v 8l

3. gL gfAfd &1 WS —(1) F0T T, oeer g, {10 F sufRay (5) F 37 @ (W) *
e Af<e yeamat & daer ¥ o7y 2 it IT-9TT (1) F T SATHIET & FIA & (o0 3T FAT o6 HL&q07
o HETd Fle ATHAT o sheald GLRE ZIT aweiarsEt aufa & e G @ g, 999 § ST
TCHTT T T o & o1 U qereiar=i aiufa 1 a9 w2 gadT g:-

(2)

(3)

gt afafy & Aot aeer afeafera g, st -

(F) T HETHLrT, T, T ST TAaTg TadT AT - ST,

(F) AIT AT AEIARLF, ST T, q 3T T TRAad Ho1ad | a9 930 | qafdd Hrd
<E T2 € - 6aE

(1) ST a9 FETHQLTH, ST TAE, I 3T TAA THAdT JATad § Fas0d § Gaidd w1 a7
€ - HEE

(FT) ST AT (T T, FIT T T FHedTor HATaT - H37;

(%) mifRafadt, sShffatior v arfds fFwm srfamr et & gaas &1 yRfAfae F+79 ae
Frald CHTE g7 ATHATRE F ST &t & #7 amershig [3owst - -0y 9eey;

() T LA ST I ATATAIH 5 HIG H FRATS F I a9 AT - FIeA-Tq =
eey, goweerEl afvfe £ aw o B ot s Bous = Bow s ke F v oA

TEATOTT ¥ Thd 2l

(4) srerer, TrraSTETAT |t T a2 T ALALAAT FT AT IThT ATIATT F AT FT WA, ST

TTEAL, AT ST AT T HATAT | qT G F HATAT 1 3@ T T ohl AT AT FHed|

4. qrmsierl afafa F 47 aefi gt F g fAeye s ad —

(1)

(2)

AL-9TTETT TET o I FHTARTA T TATE I AT T I T &7 a9 dF g AT ST
FeRTT AT FIAT e 67 T 2,

U - T 927 #7 I3 A Feq ar farear a1 G oy, SEd afas st
Feqaford g, 210 g g1 ¥ T | SHeAT TEegqr auTd g7 SITus;

i F1E - Tee f3AT qaveq Fwreon F qermetarst afufa i T 9 doht § 3uted
B | ST Wgd g T dl IHehl gaeddl AT gf S(Tus(T;

T (2) 3T (3) H TATU W FHTLON *F FTT AT e RE ST 8 a7 IH Fea T TLRTT G &7 a9 6T
o srafer % o 9 o s,

TRTHETETET FATT F A-9TERT TEET I9 ATAT AT AT S AT F gHal g S 998 ‘F &
T YTLT T ATl AT qERTE % TohefT STTErhT<y =l 1T 2T ;
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(6) TG STET HHE & HEE AT T5T AT TAT % TaeT I TLHAREAT AT F 9287 & &9 § [
T g, agt ag Furteaf @9e geedt F aaw, 9o i goe srfarfaew 1954 (1954 1 30) =T
Tt o7 e a7 F gl § gated [Ater F Sated ISl & AqETe, ATAT Al A7 i\ E
eat o forT g grm
5. qstar= afafa & st 1 =T —
(1) Trmmeter afafa #1 steaer S FfY smaea quey, el atafa £ 9% a1 § 9 T+ UF
T FAT TFAT B

(2) wrweTETET FfEta f SoF arETIar a5 et § grft e T S| srege weartad gty #
AT FAT AEFTF qHA AT a8 I T UL I5F ATIITod FLeA T (AQ97 § ThaT g FTT T
sedTa 7 fALrerr T ST JeRar gl

(3) RTHETETHT |AiUTT it S5 T AT (FIEH) e Algd 1= (T

(4) T G=T 9% i FEA-GAT AT BT AL Fex 1T TR G TR qiHid & =g searar
S fawat &7y w

(5) URTHIRTET FRTT ot doF ¥ yEaTa AT FwE A T FE(0 AT, TR Al §, JeTT 3H

TEITE AT AT 7 TEA1 T I (=T ITOd w7 Aeer T gehar g, S Heiia aw F Jiae
qIATT T ITT=e FIAT STOAT

(6) AT SATAFIU T UHT orafd & forw qmwefart qaufad fit 9oF § Iuferq g & T aqand
TRt ST FhaT 8 ST 39 Haterd et GaT I TG Fd 7 TRl {2 1 €78 F4T & (o0 saedqs

Bl
(7) wEaTa A7 AuAt i = T, THARTHT AIHIT et Gt il a1l [RRTer/areel < i
6. iy g AT - (1)  Fesw AR, Faw 10 ¥ sufa=w (3) ¥ g% (@) F swedi= e

STEATAT 0 ST e TAT 1T 2 T ST-GTT (1) F AT TEATAT ol ATHIGHT TSI HA IT TEAHRE HleA 6
orT sk &t T | reer g7 U ST TR Aiufa T TS w1 T

(2) ST AT FIATAT | &= 1T TFT AT § [HHTITEd SATh HIEATd g, T4 -
(F) 3T I9 HETARTH (FealT) T Fea T TEhTT G ATHA RS Fle ATARTL - LT,
(@) =T T SARAT | OH, ST AT i ggrasd At e § fFeras g, a9 4% e
&y - 93+,
(W)gmﬁaﬂﬁaﬁﬁ?wﬁ?waﬁﬁ?w%ﬁ%mﬁﬁﬁﬁ@wﬁ%ﬁﬁ-w

(3) &l et AT FT orexer do & oU @9 =l & €9 § A [Awsi #i qgaiog a7
qFAT &

(4) TTST AT HF TSTHAT TATET F a9 AANT 3T Toed amr § UF-us =i, S 9w G &
fQer F 9T ¥ A HT A G, HT AT FFT AOHTT T T=qATAT 07 S0 * e e spwta &
w9 H I5F § 9T o o o0 s t=a o o)

(5) & Tea afffa & f-emadhiT aaeai F A i oad —
(1) U TC-QTHTT TEET I ATHIAGIT il T o & a9 Sl A1 * 7T I &T07 FHeaTT;

(2) UF -9 qEeT F At Ega e, fRarferar a7 uw ve Rty % forg ey o = g,
S Ffae srermar siafdfora &, v oy § ot geerar qure g1 s

(3) =fx FE A¥- araehra geex foAT gt weon & gfifa & aomae €9 do6 § Uty g °
TR TTEd ¢ T SEehl GaeqdT q9Ted gl STTus;
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(4)

()

(6)

37 A= (2) 3% (3) ® afvia el Feor & wereaew #fe eeha ao=s afafe & aevx £ #2 R~
ZIAT & T 39 Fsi T T 39 qaeq il AT At % o |9 ot S, S5 e 9% Rfwe g2
R

AT ForFq AT F T-TRTET Fa&T ITAT AT A <IHF A 6 ghald gl Sl 9H aa=aqT"
TS AHE 'F' TT TN FTA ATl AT TEHTT o Ueh ATAFRTET o (70 AT & ;

T el HES % Taeq AT ST AT TAT & TaeT &3 qerFq i & 9aeq 6 &9 # [
T w1 g, agt ag Fumeaf @9e geedt F aa9, 9o i goe srfarfew 1954 (1954 1 30) =T
TETAd o7 e T F gl § gated [Ater F Sated Il & AT, ATAT Al A7 i\ E
Teat o forT g grm

7. & werT QAT % AT T GATAT.—TATZHE ATH T STIAT HTF (TATTHTE HATIAT FAT, ST -

(1)

(2)

(4)

S TG AT FT AT T FHHT AT THA, AHIA il 5% AAS(T L Thd T 8, ST AT
H UF 9 ¥ 7 T8l al;
g 9T qiHid i 95 &= FATAT 6 qeATad | AT hl ST

TR &S I AT STede STl o7 aTq ° Hqee &l T UHT a7 G & T F7 ST adca?
TATSAT 6 (70 ST 36T SEartad g, &1 e saeds a7 [iee seama & gag 7 = oftwar
o TRaT ST strareTE AT A € A7 T ok U [0 & o 7 eef g gt i s
BT HTATAT o HEATAT | T FHleh 3vF AT T FLA o (A9 & Tl &,

TEAET SIS TITFT FIHIA Al S5 I TLALAAT HT AT IHhT ATEATT |, T &= FATAT FT
TATE GATAA ATAT ST a9 HIHQH 7 ATAHIAT & Fatad AHAT T FT FLA A7 a
AETTALTeqsh, ST o el IaRT G0 STTeraha T SITU, &0 Fererd At il S5 =i Teqeqar
T qHAT B

AT g AT ® gerg A7 A= F forw Ay s ywara uw eEf g afata i aoF
¥ fer=me o sroem)

g ofTEraT aTer aTHet ®, 0T 9 AT AT e FHEer T T 3 qEarasil wr qrErterd
ToRaT STTT &7 &1 F9reFa AiTa & Gaed1 &0 a3 G0 & HIqL 3! T 6 o7 97 1)

(5) &= T FHT AT 95 H T (FIEH) AT gAMT;

(6)

(7)

ST ATHFHLT T S5 o AT UHT AT 6 (T AT T o oI sq=ra Foham ST ek ST
THH HE T et TAAT T TSI F2 AT TRl {2 FT 5 F:7 6 (o0 97 21l

I F6F 95F 6l FEAGAT AT HAT ST AfATH 7 [ Teaqrar i Gt #r afqfa & qwer
T H AeTETd Itera FARTet aam i forw S &)

8. TS ST WAt T TST—(1) T5T ALHT AT T ST AT, T Aa9r g1y, Afarf==a £
T 2 ¥ IT-AT=T (1) & @ (i), G (i) AT G (iii) F T T=qa weaqra it quiar it = w4 & o7 uw
TRATSAT ST AT F7 T3 T Tl 2

(2) RS Str= afafa § feferfea =it afeafea g, saiq -

(F) =T ATTFEL- ST,

(@) WAt qeF a9 HYeAT/aTaedd - 955,

() HETET TN a9 SATEFRTET - qEwT;

() watera T FereT 3T 3% vtafaier, (Rt wore F 7 & /= &7 981) - 9+,
(T) TS ATTFRET F FATAT § TART T ATTFRET - T - A=
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(3) TRATSAT STT= AHTA HT TS TAF AT | FH & FH &l d1€ gR(T, 3T TRITSAT A= qHA 6T T5F
F T e g

(4) TErSET ST giufa, searEt B S g9ATd, FATRATS TS AT AT 79 ST TATaT Rl
fRrrver Ff

9. HT AR F TA AqATET & o TeqTa:—(1) FealT TLHRTT AIAT STAHIET &f 920 § fagr F3fy,
FATT (i) FFITaw ATHTE, 3T (i) ‘Saw e

(2) TATRT AT 5T FLHRTC AT T TSAST TATHT i ATATHIT 6T &7 2 T ST (1) F T
T MW F SATLEA, FAAL TATSAT 6 [0 a S F STANT AT I F o7 Feg 1 AL % o9F Tred
& HTEAH & ATATST IR Heal T TR F ATHIET g ATdaT Teqd H(T|

(3) TATTHT ATHFIOT ZIRT TELA T ST ATl &A1 o foIT e &1 g1 HEAT &l AAATSA ‘ST
TRIT STTUATT % 3<% Tg=TH EEAT T IUTRT AT o a9t /2t & forg B srowm

(4) wEara Y U I, ToT TR AT T T &3 TATH % Gaiad aqHeo Ay, oar Ferees, a9
A, BT a9 §3e0® A A1 ARl & AT qIA-A7 UTNT fif JTOAT S 396 & TAH
TEATE 6 TAG il UIAT 6l TTIHF ST T =9 & FHAT

(5) TRATSAT ST AIHTT 5T ALHRTE AT HH TN TATHA & TTH T gFedT AT IHA FH 0l a G
AT TEATAL 6 (AT, = FA 6 Teqra a9t a3g 8 01 ¢ 3T Tearad wrsary et gfaataa
& AT Y= | 51 2

(6) TRATSAT ST= AH, FTSHI AT ATAITh =q1as, S Fle &, & (1T TATTHT ATHHLT FT AT
LET ]

(7) wRrSET St wfafa gEarer it quiar ST aar & o sti= w5 o a8 giafaa w3 & geae
H AT, T2 FE 21, AT SR TZATE 6l A0 3T AaeA-A=F 0 qa9 § TIRT ATHFLOT AT
=T 3

(8) SITTRT SATHHTUT T FATSTT T TEATAT T Aod (o] T AT F AIaC IULRE 3T 79 (7) F erefi=
STIATT FHT T T FA & TATT T F e AT ST HRT, TAT F 21 91 9 T&q19 &l A1 8
ECARERIRS 1L

(9) =t wTRT Afdawor fRU U awy F AT IEEE TEqd FAT §, ar TRISET S gt gy
e A TR & = 0 A0 ST A e g9 g F @I A9l 9T ST §, av HEe wi
A@aE H IH AT § gaT AT Srus:

g A T aRSET S AT g7 T i Gl g2 6 T, YA AT, HIEAT A
AT FLA o d78, ITUH ITAAT (2) F Tl IeTe I TEqTd TgATT H&AT T ITIRT Heh
FAA TF AT TEQTT 6T T GHAag FT Tl g, ST (6 SILE U+ (5) | (2) H & T2
TTRAT o ST TRATSIHT ST FTHT ST ST i STOS(T S Je Seqrea Tl | ot arar S[rar
g, T TH AFATRTT TRIT STUIT ST THHT et | Ty &7 F 79 71 Srom)

(10) TRAITSIAT TZATT HEAT & AT TOT TEATS G & TANNT A ATARTAT, AT Fotebe i, a7 T
AT HET a7 L il &= qeATI % fory srufua far srom)

(11) STET seare § ieaferd a0 A 71 ST A AR & FGqnr F gee e F @i 7857 2, a2

FraT FetaFe? Tored a9 &Y a9 AT % sfesiat g S99 9T & "reqd § Aqared
TR TqTa § THIO Seaterd a7 G ol 0 ST’ ST T ST He0|

(12) ok sTfafera, gataa AR a= srfeerT g & § gaarita Tk seara, Sred 40 g 9
Atereh a i aieaferg § a1 39 Hated a9 & g0 37 IS Teard § a7 gFed? ¥ AT a7
o, AfeAfera g a1 A reaTr grT &= [=veror B som
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(13) 9T ZHALT AT IAH FH KT a9 A AT TE=qTal 6 FarT, 37 == (8) =T (9) F refi=r gt weara
e A H, =9 A § gow aEEn-1 § ffAfE sEte & fiae afegsmar s= et F =
F foro yeqa T ST s aRErsT S atafa s st gy s R S AT
IYYTHA IUTAT % AT ST GLRTE AT T AT TATAT T THAT TR FIA F TAST o
TEITE T SAAETIAT Y T R

Ui, TS S A, a9 qf® i AraeTswar f F#H T AT a9 S Fesial, 97 giage
TATE T FH FA, TEATad TIATqTw a0 G § qRads a7 TR % Tiadha 91 H 37
T o [T JAThRT ATRT GIRT SR{TT o0 ITT ST ATl S&aTiad SUTAl § TR, SE ot
q A9 & o yearta a9 g § 9REdq & g3 § T af s § R TS,
AT Th [EEeor AT IATALOT &l ART FT Tl &, 3T 3/ TAS 0 g T ATHFLT H T
ST 3 % fore o et 2
T T ST T TR AT g 99 O T SEERT ST SIS qUT Afaih [Faer
ATATSA T e 1 Feorfa | TRATSAT F=res qEfa g w1 9% (= ia=1e BHAm S &
T STHTRT ATHERLT A T T TITH T & AT FIAT g 3T FT 7 T I ITIET TTSTT
H gfEds 99 98 9119 HdT 8, a7 TRISAT =1 it 37 77 (7) & 39w (1) ®§ f’u
T =T T G FHA & (o0 Q19 T aT99 FE TRl g AT SHIT U AT § 39 39 Fa9 %
=TT =T T T ST

(14) STET TATHT ATHHRIOT TATARE AATH F HaC Tar AT, SAah [=ar JT IuTad Tedra Teqd
FIA H AR Tgdl &, TeqTd AT HIAT STUAT:

TR AT TATTHT ATHHRIOT TRATSAT ST TS FT TG FLAT § (6 G2 FT FET I HIA0T F
FTEX AT, AT TRATSHT = A9 A@ag FEO 6 9997 39 T8q19 92 I4: 5= F:7 g’ g &l
TR TS HLHTT T HH T[T TATHA T ZHAT AR FT HHAT &5

(15) T §FeIT Tl A IH ATl TEATH ] TANNT AT SATHILN o6 TqL T IHe0! ST & TLATT IHh
T e Aree rfeaTr Fr o AT SITuwT ST Aot AT UR ywarat & rawT Arwrient
F T ST TLRTE AT T ST TATEA T AU FeT:

Forq o TARIT a7 ST, SHhT ATHEHIT & TEqTd T F o6 THATT, ITehT TOIdT T ST
FT ST Y07 TEATAT T IO T F A TEGT FLA o (70 TATHT SATHHLOT il A1 Fham ST

(16) T 2T IT ITH AT il A I AT TEATT Fl S ATAHLT FIT TTT T a7 AT &
FTHIET F ST AT AT T ST TLTHA il TRATSAT ST AT AT FRIRer & a1 sfua
foRaIT STTORTT fIT IEehT U Wi &1 FTATAT T ST IO,

(17) gt FATRATT TST AL AT §9 ST TATET -7 32941 & 0 a7 JiH &1 smeferT,
ATATST AT T&ATH | ITRTAT SATHTT AT H T 9g T F & T [HT o &, AT ZEhT GaaT1 TIH
7T 7 ArSo AT gTET &7 ST |

(18) STET TST AL AT T LA TATHA, I 7 AT SAATLLAT FA F (o0, AT-a9 TASHAT & o0
ATATSTT AT 9 U¥ a9 A Arated F:3 & forg s & s # suafda g, dgifas = F 9gaq
I I STIAT FRrRTIer SFest T Tt 1 SR |

(10) &1 T AGiTaF T ATART.—
(1) 37 F=m (2) # [fEe swamat F fam, Fefofe & 94fam s asdt yeamEt-
(i) e gt
(ii) AT TFEIT TH a7 A, 3%
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(i) 25 TTATE ¥ TH  SFHAT I TATAYT TATSATY, ATy Sl A4l S § TFarad e
HAT T o 2T, gl 94t I8 it T8 Aw7dr F7 R #3 % o §=02t 979 geaism
e faT T g

(i) 0.7 T AT =avca ATeAT a0 A FT ISTART, AL AIAV KT 3P F THHT fAwae T AT 2T,
A e arfarf@aw &t gmr 2 & S7arT (1) & @< (ji) 9 Ta qaeii= Ser fRemfaaert &
Ffi e TR A AL

F A | AT FATAT § AT TZATA il STUIAT T w1 IqAH (3) § A<y Ofa o Foer

ERIESILUE

(2) 3u-fA=w (1) 7 [fee 7 fo=, T+t seare i it seamat, 6a90q -

(i) STATTEAT,;

(i) E=;

(iii) 25 FTATE 7 AT ATAT i AAAYT TRATSHATY, AT Il Al ST6d | STEqrad e
FHAT T A 3I, STl A4l J4d =l ag &HAT FT AHAT FA & [T F=HAT TATT oA
T A5l AT AT g AT FohelT 7t I8 & TRATSHATeA i Aqafd & 92 dhald 3T g0
Hrfare ot 7t o @ €;

(iv) stfasraor &1 Rafadisr;

(v) SATATRTH F ITLT & Ioaaa F Hatad AL ATHIEA,

£ = 7 Fger == Rt & s fafatese Sfa o Fa g g BT smom)

T US| ST ST T GSIiorad @ad 9g, SrEH 3= | v \ifas e ofiT 39 @fed

FIAT AAATAT gl &, THASTAT FLA & [o1T HIS FTTHIET TUTEd Aol gl
(3) S F=H (1) Tefie ITH TEqTal it & FATAT G Aetertad Tt & ST sl STustT, i

(i) 5 THFAT TH AT aT 7 aATer Tt TEqrar A ST FATET G THA [T F Hag H S
#¥ STy, S St= A7 et R, S oft sraews wwE ST, % geanq &7 39 Faw (5) F
@< (i) & T GeAlag TE0 9 T8F &9 ad gU, AT HATAT G FHION 6l dAddg Hd
TC Gifas ST & T ST

(i) 5 FFAT H AT AT qH aTer THT L@ F TE=q1al, AT % TAS 6 (@ 0.7 T HeAdr
A ATAT A qIH F ITINT & 70 F9ft TFaq1a, AT IThT AT Fg, AT T 30 T gFeaw 7
e ST ATAT HAT T a9 q(H 6 ITART AT (T FHT TEATAl 6l &= 1T FHrATad g0
T QUIAT T ST o AT &1 Tk FA T 7 [Aiee B smom)

(iii) =T Tor<s A, @ (i) F Tefiw =7 My ot ywarat it = FG0 A7 qwr i = ar
e 7 [Aeor, S o sraews gwEly AU, F qeAta #iw FEw (5) F @ve (i) o orefie

THaE T 9% 990F €419 ad gU, T4 STqHIET T&F HI AT FHI0T d@ag Fileh IH (e
ERulil

(iv) == =9 & o7efiT Ao of<h & SqETe &= J9h giHid a1 a9 37 HI=asrs® g0
Rt JeaTa &1 HEIas AT o AT AT Fed & oe ow mw @Rt 1, 5o off
AMALTF BT AT AUTeT I, T [ATAATHRA AT ST T &, UH @AOAT H F31d TR FET
forT s Mot sifam gem

(4) &= FATET g I9-AAw (2) § AR ywarat & g § uF e Aderr RO a9 i Srostt
AT BH Feal T TEATE T qULTar= T gtafa grr = w3 % forw seqa o stroem)

(5) Tl TLEHIT G ITH TEATAT il (e Terad L § ST %l ST ST -
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(i) U= (2) F Aefiw FdT y=qrat, w1 A QOiaT f A= F g, 39 AT (5) F e
srutera = FLTeor ROrE & |19 A0/39T FAT GEh T 08 S 98, GOHeEr= T qiefd &
fAfEe B sTom)

(i) TErHeRTET G, @ (i) § e a9t seamat &, St fEege 9w sfea e &d go
T Iel d% HIHT T T@d gU, S HA AT AN A =, S AT Araedw quH 0, F
AT el T HYHIT T 36 FIT ATHIGH U2 (A= F % forw [Reprfeet waft:-

(F) a9 T FT TEarad ITIET, Bt dv-vaer e e s& & s s, s T
AT TSI | T 30 @11 | fSefud gu sai<rdl & qFar & o7 951 2|

(@) TST LRI AT T 15T &7 TATEA, FATRAT, 7 T\ 2 a7 8 36 399 oy fEekeat uw
o= T 2 o = aRRafaal § &2 o7 feweT arex 721 § S 7 % smfera e &
ATH ATFLTHAT B

(1) ST LR AT F TS TATEA, TATRATA, F FuUAT HREReT w2 § 94, a7 G *
ATATST 6 HILT A, qeASe ST TATALT 2 T2 AT TA AT ATAET TATT aTd THT {2l
77 = T 2

(%) TrET A= AT o o7 gataa srfaraer;

(=.) TE Feca? SIS o STt T ST aTel T yeartad a9 g, B ase 39, aeasia
S, ara RSe &1 uw fEr g a1 AfwiRd A1 AtSa arg A1 aeasia Ty § AT
FATATA-STT ST IS it ToreT ey a7 Hehedeq TSI &7 937479 a7 G911 &9 9
TTART TGO &5 H A a7l & F7 [ZEAT § al F47 1T GLHIT AT §9 ST &7 T,
ToTRRATT, T Tt e 33T 197 g i 9T STerHe 3UTT YEaTtad U 0 &; 3

(F) TST FLHIT AT HF TS TATAA, TATRAT, TTATITF AT FdeA o6 TFo & a7 13 %
ATETT ATAT AT AT TATHT ATHFL T ARG I TG LA 6 Tufera @eare w2 a1
TS HLAT 2

(6) 37 77w (5) & IqaT, FrTier #2d a87g qiAf, oat a1 Faeet $ie UH S| AT, ST 39Hh

o= & g=aTa & eI a7 i F AT 6 Ak TN THTS Hl FH F0, H W AR FT
LET ]

(7) FET TEH, TR GHfa A Ferier 9% @= #73 F 9earq {giRa aat 1 @ w7 5

e, FATRATT qFifde ATHET T&TF HOMT AT AR HAM T T q F 5T TR AT
T TTSTES TATET S TATHT SATHFLOT ] = A

(8) AR THHT = FXA & TLATT TEaTd YUl AT ITASH FL[2 5 FAAT FEA qTe STl g T gl T

(9)

ACHTT 1T GLHT/TH ST & TITET T T=hT ATFor &7 v fafAfee srafer % fiae smofem
TAAT T HLA o (o7 grad Hei;

ST HLHIT AT §F ST TATHA IAAT 8 3 At FE=AT IToq &I 9% T AT T8 FT
qFdT g, Forees qe=Td =7 FaHt & qedi= Sgifas e & o yeare 97 F=m G S

T, TTE AT GAAT, TATTHT STTHHLT | FATeT & TT TATTHT STTTHIT , Fea 1 TLHTL HI AT 18T
TAAT T & & &G BT ol Ueh T T5F TLRT/HH T5T &7 TATHT Rl FS{1 SAT0IHT 3
SATHT ATHERLIT | UHT FAAT 6l T T, Feald G, T(Q a9qT THA, qT TR ATHEHLIT
FIT Yo o0 5 GAAT 9% GFiTda ATAIET 6l A9l T&¥ Fd ¥ o= e & forg o feufa
TS TTT ALRE AT T TS & TIATHA hf feeqforgt it 717 FT Thed 1 B

(10) TTST ALHIT AT HF TT &7 TIATEA, T(E AT 9T, @A T w1 THFTaa:’ dAqeie ared F34

T ITALL AATHL0T U 9F ATHTT G T8 TaqZeh STAR0N a7 q=qo{ae TG TST1 T JaT
AT AT HLEAT ATSTAT STEHT ITHA AT T AW, TAT AN, A=, AT a= A,
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1927 (1927 FT 16) 3T TATT AT ATAIH o dgd S1erd ad & & H TAZH a0 F o
At g T Afg=ET TAT AT AT Y 9 WU RTT a9 ATt (a9 st i
A=) Afa=aw, 2006 (2007 T 2) F AqITAT H SAAH SATHIGT T&E Fed F T TRATSAET
FTF TTEET FI g A1 AqHIT TETH T T 2

11. YT 7 QT AqHIET —
(1) T ATTFTE, FoT TR T FFMaF ATHET ITod FA 6 q997d, Gaidd T9Eig a9

AT, ST Forrel ofiT a9 Geersh 7 T AT TR

(2) HFIfa®w AqHIET HT TH Id T B 9¢ TARNT a9 AfTHET UF qAE-07 3w e

(8)

(9)

T ITUEIT T HE-ATE THH, STET AR g1, TATTHT ATHHRLOT FIT AT AT STTUIIT 1Y A7 1
it e | Faa odf & SAqarer § 39 FT T&qd [0 ST aTel geqrarsii, TR oY
FEAaT T U GAT F AT AT ATHFCT T AT FT,

STHTHT SATHFRLOT FAAT 0 AT 6 7=, TTATTF ITTR T AT HT S TIAGZH A0 6
o frfega qf® &1 91T <, IfaqTT SUET & qdH & 999 § Faa9Y AT TH-97 digd
TEATSSIT qT&T AT (AT 3 AT TF AATAT IS S THATTH A ehor I TANT 3 STahret
EARCIR IR

TARNT a9 sttereRrd, 37 e (3) # [Afdy sqam square e ared w3 % =T ST THh!
UIAT 3T ST T 3T AqATA (Y97 q¥ ST RRTer T oY o6 Ared STTaawrd &l sTiiud
T,

T ATTFET AT RIS IS FIA & TAT, THT TOTdT AT FLA 3 T AT F
YT H&T a7 HLEAF AT HE ST TITEA % WHA § AN F THE T AHET ITed FA *
To=Ta, FATiRafa TRy R #r sruet ArErfRen F Ay ST AT A7 9 AT TATAT A,
ST |

Fea T TR, ATATAT (XATE T T A ST TERT UIAT FATHT FA 6 qe=Td, AfaaeT &
TT 2 &l IT-GTT (1) F T ‘Sifaa FTqHIET e F( 7 UH @fFeT F an § 157 a9
T HH TS &5 TATHA 3T TATTHT ATHFIOT T Grad FH|

TATIRATT TTT TEHTT AT §F 1T & TTHA, ATAHIH Al 91T 2 il IT-eTT (1) o T Feaii T
HYHTL AT SATAH ATHIET T FT 6 AT 3T ST ST e e ILaINTd a+ (Harer
(@ srfepTet it wrear) Afefta=e, 2006 (2007 FT 2) & TefiT ATARRT & Faraed wf gt
T Gigd TAT AR, 77 T ATSHAAT T I Tl a910 0 {79y & =gt it 7 eie
AATAAT FTA 6 TATT, TATRATT ATATSIA, T FAAIIAT FA AT FATLE FIeA & AT LT
F|

St it gmer 2 T ITTRT (1) F @2 (i) F el AT F7 SATaq siraer, STgr | & 147 2,
T I o AATLEAV AT TAAT TAT RATT T AL AT T ST TATHA G, TGS F TRTIAT

T ST
FIHTEA IToT FTA hT T THAT T8 AT F (o0 Ao SAAare" 91 § i o

(10) STt HFTTash ATAIET | AT T T & 1 TAATAT F4T Forfa T=7 L a1 §9 a8+

TOTEA, | I JUT T ATerF THT T TALq &, SAH TFIdF AAHGET HT TFHd 3T LT THAT
STTUAT,

I, Frald LRI AGEF T ST AT FHILO o (o0, UH TEdqd DA U g9 g9 a¥ & Aia®
&1 a9 7 sqdfera g, S\ Ggifas =7 F e ITed w2 o 737 g, Fa9 TiEwT ger
FLOATY. (SATAH) ATHIET FF STt & Teqefid 2" FT aahar g
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(F) TIATITF IIUGT FT HIT T TAEF awe0r F & forw Rfegd i =g e &t
TR &7 3 9T 3 AT H ST % oy yeqa 7 T #fiw
(@) s AAEe ad RE sqared & O F= aear Sta a0 F 999 § ST 6 T3

(11) 3T F=H (7) F TN ATAT SATHIET AT F 32 3T FFH7 (8) o orefie Tra= # A &= v

B % T, FATRATT Hafad a9 o T TST qLRE T T ToFer TOTH g7 Tt
SATAHRTOT T HAT AT FHIASTAT AT ST TFAT &

(12) &t shrater, Sgifas ATHIET TaTT 0 THT R 6T T2 G 90t % STqurad il Airel T

AT T[T HLHRTT AT GF TSTL TTET AT THIRAT ATTFL0T a9 | F7 F F7 U 1<, GgiiaH
AAHIEA F O AT AT T aat F AUTAT KT AIAET FA A AqiATET A #ir
AAATST T T ATATES LT

(13) SEATAT I¥ FILATS FLA T HOT THRAT T & AT T g == Faei & S Syt -1

# A qwr #imr & fae W@ & S

12. FF TS0 % g Feel T GCHI T Td ATHIET ITT FL g TeTa—

(1)

(@)

(ST LT AT HH ST TLATHA AT ASA ATHRET e 1 ALY 6 Td ATHIGHT & (o0 ATATSA
e U ST qOHeErEt aifa £ FEre F ar-ar e w1 AT FwIE 6 Sqadl &
ATETE q80F & F G 70 TT a9 TART 6T 16T F1F TSHT TET F4T;

TTET FTRAASTAT H A F1al 6 ATF-87 AT a9 A TeeATHT TAgeh a0 iHam i
I I FATHLOT T FTRAT * ferar afeafera gi;

Feal T TLHRTT Al TEIT 0l T2 TTET FH1T ATSHT 1 AT HA ST HIE, T a4 A1, 6 qreF
ST AT o " AT Hadw F forw sferfamw ff ywqraHr F ary cwdr srEuar i = getaa
g T g Y ST ST FETET TET T AT F ot o6 qrg-arey 4t faAr R
9Tt o Jd TG & Tl g T ITET FHT JoHT § dqTAY STt § ITMAL0l 6 97 39 AqTd 6
forw, StaT f& St aw1=T ST, SIHTET < GhaT @ AT FT adTd gU I STE R T 96Tl &;

T[S qLRTT AT T TS & TTHA AT THF ATHIRd TR 1 AT F Tt 77 Ay susy
3T 39 srater e o F ST AT 6f 1% 8, & 964 § g A g1 &+ 60 17
ATHIEA H FH1 AT 6 FQ9T FT FATTTAT BT,

TS FLHIT IT T ST TATHA ATHIT FIAHT TSTAT hl HeA-AATE TATAATHRA T 3T
ot TERTTReTT % &7 JeeAT ROrE esiT FTA il TEqd HOT ST &= HATAT S FA &
AT ATHIGT il 9 H IUTALIT FT FHhaT &, T AT TG F o g srqifad w0 TeEm %

STl H ITTALT Fd T UF TAT TF ATHIGT ST HIT AT THE FHI0 AGAG Fileh AeT-STATe
QAT T THRTTeT T STEATRTL HIT; 3T

ST FIHE AT HF ST &7 TTHA 5T THAT T AT 1 TTT 60 T | &3 Fraverd
T AT fo=m ue srqHTEs T S "eRdar g

T 2 T IT-4TT (1) F G (iv) F 70T A arer Tt S=aqrat w7 =918 ST faear fohaar o 2,
[STEd Tahhd &= HATAT &l Ao AR AT T ST TATHA GRT AAATST Toqa &y
ST,

IU-fFEm (1) % el wreq weaTat f A ST wETA gy AT SO S ST R q99Td,

AIHIEA & THAT g AT FHIL0T AGTG Fh I TEATHL FT THaT &

UH J&qT9 o a= s/ & §907 a1 g 9, S @ g==ar 0.4 37 st g a1 #aWt § J19
ZHAT MY TEIST ¥ I gAY 9T ATFIE AT F=hl a¥g | Fels arel a9 i & Jeard,
St forare wremar g oft g, afrafed g, =i geaa afafa & s@fvg o s e aef
gorrd At = Rt F afiw FREe O & =39 Faesft i saf gearme i o= F79 9497,
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gt wraTerT a8 gRtaa i & sifaw Aot aeda w1 Fis e, e av ffasie a9t
LA Y Fag gaeft stferfaae it JedqraeT F J9E7 g;

(10) == =T % yaee & fore g i & aaeafa i a9 Fers” &7 e S § UF gaea? a7
I AT it a9 G T a7 yTpfaE aaeafa w1 A2 a8 Y off = ° 21 3% Fewe, SuEa
T STATHT FETAT g oA Tohel TATHIGE ST AT TSATAAT 6 FeAT il [T o 3777 TR il SH 37407
=TI T T a7 g3t & Riemr afEqfera g, 9 “aq qf| & aaeata & 9= Fes” & &7+
o= et o Srom

13. TAEF TR HT Gord—(1) THHT ATTFIT  THT [ ITAs FIAWIT ST T q7 ARAT A
srferfarT 1927 (1927 =7 16) =T faret stex fafer 3 sreft a9 % =9 7 srfasgf~a g1, 7 & a7 fAarr gy a=
F ®T § gaterd T g ST a8 UHT oW 9% Tiauzd aeieor (H17) FA AT anra ot ag| w s
ST A eoT S ol SA9THAT 4 HAHT & AT 3915 ATLAN-1 F FTAT NI

g T8 o AT TR ATHFIT G I8 6l T 42-a49 {7 a7 IqHT Fie fgear Ak
THAAT & TTAYH a0 & (o0 ITqERd Aqgl g, al a0 (@9 & Jae| [0 & orefia vey
srawn i At a7 ARt a1 qiH 9 sfaRe sfagzs awter o sroar S &t 78 afaws
FerRTor g § UHT FHT F AR H IEAT BT, S AR AT U i a7 are srfafie
AT ol AT TGT H:

g 78 AT T e afaqzaadiaeer & fou Suersy #:37e A7 W@l e-aq | # 928« 7 2f 0.4
o waear a7 SHE Afw it aFeafaier g1 @l g, ar UHT ¥ 9% U e et
AALTFHAT A5l g, AT THITF Td & a9 AN FRT a9 FAA F G F (7T T FAHH
FrATread TR STTosT:

Tiq 7 At % srrarfes aRfRafaat § S 3w g F qediq gfaqws ad e & o srter
S I I Al g oY, TATRATT TH A9 FT THTT T T5F TLHIE AT §F ST &, T
3T STaT 8, a7 dawiaad i 9% YTaqZea adiaor gq @E BT ST asar § ST aTHer-ae-
TTHAT % ATYTT G Fea I TR 1 TSI AT Fa 1T Arasii=® SUHTl & ATa § Jqariea o
ST AT SEATad & & TRAT g

g 7 A & sryattes akRafaa § 5= =0 g F oqefiw gfaws ad F o smfea
SUIH G I T g, 3T FATRATT TH AT FT THTT T (5T LR AT T TTET, FIT
&= 7 21, a1 sEwiHaad g 9% I i 9¥ A= BT ST 99T g S 9THar-ai-
HTHAT ATYTT IT hivad FIAAT sAlS] & (T T[T GTasi=F & IUHAT 5 ATHA § (qgfog o
ST % T searfad &1 & ST g

g I% &Y T afe yEhT sfseeer aRsET & Aoare ® O #rE e-aw g sfimer
FLAT ¢, AT hralT TEHIT F ATHEHLU, FalT TrasTHh STHRAT AT 5T AT STHRAT qTHA §
S HTATE AN Tel 2l
(2) =9 3u-fAaH F el afaqze aetor &1 gz & fAfafde qemar v g &, sfaws astsr
AT o &% gIe o Iid a9 § 0.4 IT 38 AT & ~IATH AT Ta=dT &7 a9 {SFwid ar, &7
TH & § UgTeq aaeatd AT 8 ST 28 aRued w gAan 0.7 e geedar arelt 9fE a| e §
AT FATAT &;

(3) FAATT I F IUASH T g Al T H VAL AR Heferrad i 9% A B ST 9t &,
FoTrRATT ST o6 U STO=ioTd -8 o 7 | FF & I[AE7 T ST a9 G TTATSTT hT ST @l gl &Y
ST AL 7 K A= F AT AL, ITASH FAS ATTAT 3T AN AAT a9 AT I,
1927 =T T AferfaaaT % o7efie ‘&ifqw srqte" ¥ 1@ |@vferg aq (fus) & =9 § sfegta
[ERIRIR S
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(F) TS A A FATT ST TEH ATHAT H a9 F & H I91 7 g AR el AT FA F dgd
a9 % FY H AT Tol § A aF 9N FIRT TS Tal g SE Trored i a1 T S
TT BT AT T2 AT T S ATSRTA-ATST I ATRTEAT-FH AT a7 G T a7 JfH i
v AT ATOAT, UL T2 g Hf Tre T A [AANT & 917 9¥ geaiaiid i araer -|rist
ERISIEP

(T) ARIMTAA TR o STAHHT SN AT HT FTATILF AR o o7 TART o7 e g o=
TR SITORTT w3 7E & 37 TS a9 AT % 919 9¥ g Y ree-arSt AT |,

(T ) A= e TST AT AT G, ST HIAAT AT 00 AN H AAT g, AT 7 AT THT THIA 9T

HraeRa T T g i 7 & Tored fderm § a9 A mr F 9w geqiaid Jr -
GRS 7T 9T 8, 93 S= 5T a9 (AT % 97H 9% gEAand S arae - @St 6am
ST

() 9TTE, A ST srtafea|, 1900 T T (4) ST gmn(5) & AfiT AT, USa S
RoT=e Jaor TSAt |, A ATt 7, S TST a9 [@AERT & ga@edT S geratas fAEe §
Tl &

g g T UHT 7 a9 T 1T a9 W nT F 97 97 Siaid a°T T @St S S,

ST T % ATaer T wTES F MY U¥ 3IW TeF aq fawmr #r siaRa G faar, 9w 3w

arferfeae, 1927 (1927 &1 16) & el Ivg T TLHT FRT Irg ATGHAd FA & o0

FqTfafATRe 3w ggafa 7 & 910,

fReferiad yeamat & dae # sahtid a9 A 9% FLATH AT JHT a6 ITaqh R 60 J@ &
foro farorer sgareT 9 fa=Te Rt ST |, orerta.-

(F) T T=TANET TS & TATEAL 6 T T AEw a0 F 33% & ATerh ad &7 g i<
I il & o0 SUIh aqa¥ qiH H Aqasdar &7 TH-07 T TR/ T
& T9TEe ZTT (G-I srefie s srew 7 weqa o man g, 39 e & e g1

(F) IO AT TRATSHATE, S| a=a< i 7 AT9gT 9gi 791 73T g1 a9 [ % srqaad &
T StreEs Fed 90T ITINTERAT UStHT FIRT T AT TRATSET | e a1t a°a? g &7
T AT Al FHLA FT ST T [T SITUAT;

(T ) SR/ e wrEaT A2 &=,
(%) XeTH FiTe 9T o o0 ergq T FATraor 71 ST
() 7T o T | THOT ATHAT A7 AR,

(F ) T9F AW, T T FAT, A FATS FIT, T a4, SHTLTAAT, TEIATA, TEHT F Bl
YT e et T AT AT =@ 37 AR F ATt A GIgw T a¥g F T o
T, ST UgTet It § &5 & AW %0 T ATATead Hd g o T ot § @i a9 & oA
AT &3 &1 50% o ATF g, T a7 & & ATAST 5 ZFAT | ATEF 7 2T

(®) hies BEATET I (THURRNR) F Fredaiasd I &7 & Jfafaaw & srehi= s & forg
=T o STTaT & 37 F1 a7 &1 &1 10% TSI AT SITaT § 13 thiee BT 357 &
& AT AIATAd LA o oIy Jearted T ST 2

() =8 3U-a9 & FefiF, T5F TEHIT AT G ST S TATHT G T 02 AT 6 TSI |
T T STahfod a1 G T Fex Tt ZIT TR RAT SO, ST U STashiod a+ &7
oA o 40 Ifaad & F7 g oliT TH &7 aeasiial & Jae ¥, G & 7w TFRr it 1
TET YT AT TaTerd =T s 987

erforfaa Sfort  yeamEt F qrer § TR ATTHR0T F 1 T a1 g9 Ut Y "ear &

TH I[AT ATAF FATIIU 9T AT AT GF IT I F ATATSA F (o0 AT qaer § fAfAfaee g
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(8)

(7L 100 et =7 HeAqT h TEIT) % A0 G A AT @ T TIaILh AT o [ ok wT H
JATTHT ATHFLOT & FHAT ST

(F) AL % forw SUTNT FA F IT9T a9 g A7 39 FE H wHfaw w7 F 37 A= A
AqTH FEAT,

(T) U gFAT qF a7 IH HT ATASI,

(3T) S[-T U SATeraRTe o fodT 3= e § JienT @,

T &7 & [ @9 qg % TAAH0 6 Fqae § Hs TATH aih0 e qal (a1 ST, s

forT sfergza aseReor o forg iy e FATraor i FHTd T H&TT I8 af (AT ST 947 8;

G &1 ATARE HIAT & T AT &7 & T & (o0 Fadaq | & A0S & 999 H,

ST AT F@Te & ITae, ST o a2 o o yeqrfad /90l a7 &+ § 0] §, g2 &

H fRuq a7 ¥ & a5 § W AL g

= Wl & g9 SqgEl-ll § ITEtad Suddr & AgE aeasia el $i S ee |

FFTEAT A T F THIT AT TR g ATHIATT AL SIH Tl TTcATg (2T SATTITI

14, IfAITF T HTT FT ToTT—

(1)

)

(4)

A 13 & Iu-Faw 1 % & o7efiw fAfafase &1 72 9 F7 ITgFa A & Fhie & g9l g
Hrifend foraT ST s aft foee Tl & qoa Fh, Trsgad [aanRT a7 59 57 & a9 (G9nT &1
AT AT SO, ST HaEted aq | & Ataf=aw F orefi| Sffaw qHET ¥ 98 A aq
srfert==m, 1927 (1927 #t sAferfaas dwear 16) T amT 29 # Tefaar Teaayg Tgcq et o7 fafer
& orefIeT, |Yferd a9 & ®7 7 syt ~a A S,

IFT AT ATATSIA TEATT o6 AT o6 TG H ATHANGT TTATILH A HL0T AISTAT 6 FTHTL T LA T
T TSTEAT TATAT AT TATHT STTTFT FIRT T F a0 % e F=feed e [ it 1
I T TG T AATHLOT (AT SATUIT S TEATHT A IH F STTATSIT T AT T B 6 1
FT F AT TTATFRAATHLOT FT FH TTET GT MU 3T Fea [T TEHE TAHAA R 6 T
T 9T ARTELTS HEid ST T gl &, S T srfsraweor ot afafera g s giagzadt o
ERSGE R

Tfe a9 i, e sroarse BT ST 2, TH BT 9gret 31 Tad i OsA/E" T &9 | g e
AT &0 &1 &7 [AgTe | A8 av & g47 ag U [ohell o< Toa/H9 T &7 § foq g e
AT & F7 Ua (dgre | A8 a7 &7 ¢ af Haiad TsT TR AT G5 ST &5 i Gl il
AT % e TEd g0 SH AL 1T AT 69 5T &7 H T ae 0T, AT=aar ST TiaqZh
FATHLIT S A Thi T oI THAT ST THhaT 2

g, UH AWEl # YdEadE & fm geafyr 3§ TsE/Ew asasd &
AT a TR Ter § T 6 ot S sfaqesrassmeor gq 9 £ ag=m= fir 1<
&, ST I STUEH T T2 T=T g2 gAY SH TT ALY ITHH ST 6 FTaTqLha 0]
fAfer waee i FSET TTTEERTer § STAT A ATt B a9 i & oI rerasT ® yeara T@r
AT Bl

g I A 6 U AEt 6, et Su-Haw § AfRfdy aat st Aitos g d 9w g
T T & O T 60 S 3 F0T I TST/EH ST &7 § ATAF a0 FAT G Al
g, STl A A FT ATAST TEATAd g AT 3T ITASA/HT 1T &7 H, Hald T Sfed d ATHAT-
FL-ATHAT ST T A TAT/EH TT &A1 | TIAIZh a0 i STATd & FhdT g,

(F) T ST ALHTT IT T ST TATHATATEATT, TTAIZH AFTHLIT & TS o (0 o AT

TEITE T =07 3 37efie Ua o 9 9497 9T &;
(@) qIH 9 T FATH AFHT 25 FFIT FHT THA A% g
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TR, WA A+ ATAHTw, 1927 (1927 FT 16) T ToqHT Tgathet g f&afdr & srefiaas &
& H =i 77 sttt g § Fiae 9 §% g & o §, 5@2fem o, erw g o afafza
A7 ATHARTT AT AT Feashia FHIREE F fraw ST F e 9% F:12 faae 981 g

(M) 3T =7 (5) & el A1 T T OZa av il & oTefie o ATl g & G 56 &
afeafera T ST T 8

(5) (F) FETT ALHIT, ITRT 2 % IT-TT(1) T T SATHIET ATHATCA F2 o o7 ITINT 7T ST ATer
T AT T a2 &7 7 (AT ¥ el 2

(@) Tt =aRE g TATHauTdUZd a e Aoid fohaT ST 9har g afe 39 UHET | 9%
FefreRr foaT g1 o stfarfaem g A8l graT 8 &Y ag s[fw |« feeeTat & 9 2v,;

(1) FE FEw JeATA Tfaqes avrweer § T Sroa =fs o6/ 9 o gew €9 0.4 37 399
ek 3 T Feea are ISt F 997 At 8 € 37 U W F 9 O 99 W 8

() T TATAT T a1 0.4 AT ferh AT Toear & 67 UF gFIT & & a0 &l
e Fe stfoia AT ST 0.4 3 aTe Je@ar & 7 47 UF g@ed? 9 § &7 & &7 &
e & o #rE TeaTia Tag@e i 951 g,

(=.) Su-F=w (13) % o7efiq T aiaeor & TATHT TIAqTE w0 & ATAT-aqadl i ST
LET IS

T TATRT T a0 AdH ] 2T & (% &l Ha? H AL 39 & § TaZh
et % foru Aty afRrmt % aqem e e € 2n

g 7g i T ot fafar & srefiw o= % =0 @ =nfua = srfagf=a 9 § Rora G «fF
AR & TATEAT ITAITF 0T, §fera &, arg Rerd a1 afwiga Afa=ma o a1 aeasia
FIETT o AT TIALTF A 20 6 Forg @« ST e 2

(F) TSET AT, TS0 ATATOT AT a1 R 3T AT =1 A= 1 e a1 F=arsiia FEw
o TordT T T T =g T F ORI I 6 HT a9 GH Gt 3 § o Fearad
TTAqZe a0 =4 FFAT § UG A= -1 & AT TIAqTT aeiwr & o srgar areq
FHIT AT TATTHT GIRT ATHEHLOT (7T (13) F AT T a0 % Tael ST SETHTA |
TRaT SIT TR B

(@) == W & = Ffeea B o garfaa afages aisor F1 Sisd ITFT AR & 519
TAAT ZIT T ST i 3| i #r g+ fAeeEt § goq T g, ST TGN a9 (aHRT
IqT T ST &F JATEA o a9 [ART 67 ST a1 Sruam o 580 30 sfaftaaw & qefie sifaw
AIHIEA T& F F 98l AT a7 ATaw, 1927 (1927 FT 16) ATAHTT T et
o7 fater & A Sfera a9 & =9 § strag~a a1 S

() FaIT THT THI-HHT T TATAT TTATTH A6 6 goid S Taqah aeiaheor s &
orT oy srEaT-agelt F IS ¥ S T TOTELT qUT T 3T Feaid LR g
fafafee st 9% 9 T fit ANTT F a7 ¥ UF foega anas® HaEid S 7 a@dl

EL

() TATRAT VAT a0 g astiha 4T dfeaca M9 wiee AT Fwrteeaas Faw, 2023 F
T W e TR T TS FGT 3T a9 I F I & Jad ¥ IaZs
TR0 T AT 9T F ATATh 9 wiee At Fataas Faw, 2023% v gt
STgfe awteeor o forw of M9 Fwieet & sraed ohar ST aem)

15. 39 ATATAAN & T I & YT ARKAT & [Aeg FAATGI—

(1) FET AL, ATTLAAT AT Fleh FATd T AR AT §F AT &5 JATET F TART -
ATAFTE IT-TA-HCETF F Tof & AT ITT FUL F TRt U srfersprd a1 oreer srfarrresiar & =g

38



16

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

9 g ot g e g9y 7 = afafaaw & siata wre sy Gy g o == afafhaw 5
ot oft Sueier 7 Ieerad gam g, Tl UF =marerT ® et stferspmeantiiar § I JTHeT orar &,
U Tret 2Af<h AT IR AT E9ed & G fOemaa &7 e o oI STrersha &7 9l g S 6
TIH AT = ATATH % refi= TRt sTa=rer &1 e &7 AT T8 o7 awre o R e
IS FHA T QST ITAT 47 28

FET AT, FoF0 T Iy A7 Iooa & G99 § T 97 T LR AT G ST & JTET AT
STTRIRTEOTE AT 17 TS BT % LT T IT Td: SATAHRTET ITH F F THTT, TEHRT T F TAT 39
AT T AR AT T AT &7 A< qataa Sriarerreon w1, e srfespeawiar & sava =
A= % oTefi= UET Iy fohaT 13T € A7 3<% Afafaas o T Sueer &t Ieetee fohaT 37 €,
ATAFTTRTTAT TE 9T FRET =T F q9er o ot F g foaa o w1 F o
ST T, S UAT 7T ST U e 7 =6 YT it =T S G | dGarerte &= &
srafer & WAy T U 9 % 9ge UH wifeEd AT o q@teme gRm T a9 EiY
ST TS THT-THT T2 FUHTA a1 Fd & Gael § U sarerd e =17 Fwrarad Teqd
T

AEET HEIALTer® 6l A0 AT I IF IS AT ATARMET A hald THT T, ATLAAT 5
BT, 39 At & orefi fohu 0 et (e oy FigH Fars! F F ST T &St
e o ToT ITTeRa 6T ST JehaT 2

IT-FATH (1) 3T ST-F7w (3) F A (T AEHTL GIT TTTerha STTERT TATRATT, TS qLhe
IqT T ST &7 T, o Tohefy srfersrdy a7 forefy =afr o foelt e wifersrdy = fRfafds safar &
e srfafaaaa qur qedi= a9 U Fgy % Soeraw & gatag vHy BT RO, seqres av s
FIe TEEHET TEIT FA & [T g Tl g, orer T siteapeartiar arer =T | O ast
FLA & 70 SrF9Tsh THAT ATU, [T UHT 1T LA AT AT AR AT IIIEFRTET THT A o oy
ATET R

16. whior:—(1) srferfaery it amer 1 (&) &t 37 9T (1) F 1w ITEtea avawr Aferat & TSR &
TS & o0, T T57 9 37 99 TF &7 YT, UF a9 6l arey & Aiae,UHr a9 gy, S
T TASETY Tea fAows afffa g AftS=T aw o, astiga aqged a1 araEad aq i,
afeatera g1, 59 o2 srfaf@aw & Suag @y g

(2)

T AT 9T FEAT A Fers BE =7 T F eI a9y TS & S9N & o st
TAT § agT JAT HT FeTs Hl ~AaT S AT HEAT T HIHT T@T SATOAT TAT Tg F ST
F AT F Tdereror F vl R STueT SHE Ut aAS i ST AR/ ST e
g AR O & faem F oo o a9 B = gt o= smoem S e o et
T ITh! T ATEA T ATALTHATAL 1 T FAd o (0 FAqor e il TrrfHehar <)

= =T el TR AT A ARG 9¥ S w Ty {167 gt F 9w § S 0w
HifRd ST AF-5(H a9E AT STIART & o7 ATATST 6l T2 g SHHT TATHT ATHHRIOT AT
9 9T A7 g FETtie T g7 9ad ®9 § IULET g9 TRAT Srow Ut G d7-aw
STANT o TEH & Ta3H a-Ta AR AT G-FATTHE (AT ZTET TAHT STTTHTOT /I FI9 [&AT ST

T et F oreli| a-amaeor F i F o A a9 99equr gy TR T ay S a9
et T & waa et ol e &y [tee T smoem
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[T, 5. THET-11/118/2021-TFH]
THET FHTY qTUL, a9 AL TeAh

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th November, 2023

G.S.R. 869(E).—In exercise of the powers conferred by sub-section (1) of section 4 of the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 (69 of 1980) and in supersession of the Forest (Conservation) Rules, 2022,
except as respects things done or omitted to be done before such supersession, the Central Government hereby makes
the following rules, namely:- -

1. Short title, extent and commencement.—(1) These rules may be called the VVan (Sanrakshan Evam Samvardhan)

Rules, 2023.

(2) They shall come into force on the 1% Day of December 2023.

2. Definitions.—(1) In these rules, unless the context otherwise requires, -

(@)

(b)
(©
(d)

(€)

()

()]

(h)

(i)

@)

(k)

“accredited compensatory afforestation” means a system of proactive afforestation to be used for
obtaining prior approval under sub-section (1) of section 2 of the Adhiniyam.

"Adhiniyam" means the Van (Sankashan Evam Samvardhan) Adhiniyam, 1980 (69 of 1980);
“Advisory Committee” means the Advisory Committee constituted under section 3 of the Adhiniyam;

“compensatory afforestation” means afforestation done in lieu of the diversion of forest land for non-
forest purpose under the Adhiniyam;

“compensatory levies” includes all money and funds specified in clauses (iii) and (iv) of sub-section
(3) of section 4 of the Compensatory Afforestation Fund Act, 2016 (38 of 2016);

“Conservator of Forests” means Conservator of Forests, Chief Conservator of Forests, the Regional
Chief Conservator of Forests or an officer equivalent to Conservator of Forests appointed by the State
Government or Union territory Administration to hold the charge of a forest circle having jurisdiction
over the forest land for which the prior approval of the Central Government is required;

“Deputy Director General of Forests (Central)” means head of the Regional Office appointed by the
Central Government;

“dereservation” means an order issued by the State Government or Union territory Administration or
any authority thereof, for change in the legal status of a land statutorily or otherwise recognised as
forest to any other category of land;

“diversion” means an order issued by the State Government or Union territory Administration or any
authority thereof for the use of any forest land for non-forest purpose or assignment of a lease of any
forest land for non-forest purpose;

"District Collector" includes Deputy Commissioner, to hold the charge of the Administration of the
revenue district having jurisdiction over the forest land for which the prior approval of the Central
Government under the Adhiniyam is required,;

“Divisional Forest Officer” means Divisional Forest Officer, Deputy Conservator of Forests or an
officer equivalent to the Divisional Forest Officer or Deputy Conservator of Forests appointed by the
State Government or Union territory Administration to hold the charge of a Forest Division having
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(N

(m)

(n)

(0)

()
(@)

(r)

(s)

(t)

(u)

v)

(w)

jurisdiction over the forest land for which the prior approval of the Central Government under the
Adhiniyam is required;

“land bank™ means the lands identified or earmarked, as the case may be, by the State Government and
Union territory Administration for raising compensatory afforestation in lieu of forest land proposed
for diversion or diverted under the Adhiniyam;

“linear project” means project involving linear diversion of forest land for the purposes such as roads,
pipelines, railways, transmission lines, slurry pipeline, conveyor belt etc.;

“National Working Plan Code” means a code prepared by the Central Government for the preparation
of Working Plans;

“Nodal Officer” means any officer not below the rank of Chief Conservator of Forests, authorised by
the State Government or Union territory Administration, as the case may be, or the senior most officer
in the Forest Department of the concerned Union territory, if there is no post of Chief Conservator of
Forests or above in the Department, for the purpose of implementation of the Adhiniyam and rules
thereof and to deal with and to make correspondence with the Central Government, in the matter of
forest conservation;

“Project Screening Committee” means the Project Screening Committee constituted under rule 8;

“Regional Empowered Committee” means the Regional Empowered Committee constituted under sub-
rule (1) of rule 6;

“Regional Office” means a Regional Office established by, and controlled by the Central Government
for the purpose of these rules;

“survey” means any activity to be taken up prior to initiating commissioning of a project or any activity
undertaken for the purpose of exploring, locating or proving mineral deposits including coal, petroleum
and natural gas before carrying out actual mining in the forest land, that includes survey, investigation,
prospecting, exploration, including drilling therefor, etc.;

“technological tool” means Geographical Information System based digital tools such as Decision
Support System facilitating the decision making process of proposal seeking prior approval under the
Adhiniyam;

“user agency” means any person, organisation or legal entity or company or Department of the Central
Government or State Government or Union territory Administration submitting a proposal under
section 1 of the Adhiniyam;

“working permission” means permission granted to linear projects before final approval to mobilise the
resources to commence the preliminary project work other than black topping, concretisation, laying of
railway tracks, charging of transmission lines, etc. or as specified in the in-principle approval;

“Working Plan” means the document prepared as per the provisions of the National Working Plan
Code published by the Central Government from time to time and having prescriptions for scientific
management of the forests of a particular Forest Division for a specified period;

(2) Words and expressions used herein and not defined in these rules but defined in the Adhiniyam shall have the
same meaning as respectively assigned to them in the Adhiniyam.

3. Constitution of Advisory Committee. - (1) The Central Government may, by an order, constitute an Advisory
Committee to advise the Central Government with regards to the grant of approval under sub-section (1) of section 2
in respect of proposals referred under sub-rule (2) of rule 10; and any matter connected with the conservation of
forests referred to the Advisory Committee by the Central Government.

(2) The Advisory Committee shall consist of the following persons, namely: -

(@)
(b)

(©)

(d)

(€)

Director General of Forests, Ministry of Environment, Forest and Climate Change — Chairperson;

Additional Director General of Forests, dealing with the forest conservation in the Ministry of
Environment, Forest and Climate Change — Member;

Additional Director General of Forests, dealing with wildlife in the Ministry of Environment, Forest
and Climate Change — Member;

Additional Commissioner (Soil Conservation), Ministry of Agriculture and Farmers’ Welfare —
Member;

Three non-official experts to be nominated by the Central Government representing one each from the
fields of ecology, engineering and development economics — members;
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(f)  Inspector General of Forests dealing with forest conservation and Adhiniyam thereof — Member-
Secretary

(3) The Chairperson may co-opt the domain experts as special invitees to a meeting of the Advisory Committee.

(4) The Chairperson shall preside over the meeting of the Advisory Committee and in his absence, the Additional
Director General of Forests, dealing with forest conservation, in the Ministry of Environment, Forest and
Climate Change shall preside over the meeting.

4. Terms and conditions of non-official Members of Advisory Committee. —

(1) A non-official Member shall hold his office for a period of up to two years from the date of his nomination or
as specified by the Central Government.

(2) A non-official Member shall cease to hold office if he becomes of unsound mind, or insolvent or is convicted
for an offence which involves moral turpitude.

(3) A non-official Member may be removed from his office if he fails to attend three consecutive meetings of the
Advisory Committee without any sufficient cause or reason.

(4) Any vacancy caused by any reason mentioned in clauses (b) and (c) shall be filled by the Central
Government for the remaining term of two years.

(5) The non-official Members of the Advisory Committee shall be entitled to a travelling allowance and daily
allowance as are admissible to an officer of the Government of India holding Group ‘A’ post.

(6) Provided that where a Member of the Parliament or a Member of a State Legislature has been appointed as a
member of the Advisory Committee, he shall be entitled to the travelling allowance and daily allowances in
accordance with the Salary, Allowances and Pension of Members of Parliament Act, 1954 (30 of 1954) or the
respective provisions of law pertaining to the member of the concerned State Legislature, as the case may be.

5. Conduct of business of the Advisory Committee.—(1) The Chairperson of the Advisory Committee shall call
the meeting of the Committee at least once a month, whenever considered necessary;

(2) the meeting of the Advisory Committee shall ordinarily be held at New Delhi except when the Chairperson
considers it necessary to inspect the proposed land, then the Chairperson may direct the meeting to be held at
a place from where the proposal can be inspected.

(3) the quorum of the meeting of the Advisory Committee shall be five including the Chairperson.

(4) The Member-Secretary shall prepare an agenda of the meeting and present the proposals and matters referred
to the Advisory Committee by the Central Government.

(5) The Advisory Committee shall examine in its meeting the proposal or the matter and, in urgent cases, the
Chairperson may direct the proposal or the matter to be sent to the members for the their opinion, which shall
be furnished to the Committee within the stipulated time.

(6) the user agency may be allowed to attend the meeting of the Advisory Committee for such duration as may
be necessary to furnish such information or clarify any issue which may pertain to it.

(7) After the examination of the proposal or the matter, the Advisory Committee shall make its
recommendation/advise to the Central Government.

6. Constitution of Regional Empowered Committee.—(1) The Central Government may, by an order, constitute a
Regional Empowered Committee at each of the Regional Offices to examine proposals referred to it under sub-rule (3)
of rule 10 and grant approval or rejection of proposals under sub-section (1) of section 2.

(2) The Regional Empowered Committee at each of the Regional Offices shall consist of the following persons,
namely: -

(a) Deputy Director General of Forests (Central) or an officer nominated by the Central Government —
chairperson;

(b) Three non-official members from amongst eminent persons who are experts in the field of forestry and
allied disciplines — members;

(c) The senior-most officer amongst officers of the rank of Conservator of Forests and Deputy Conservator
of Forests in the Regional Office — member-secretary.

(3) The chairperson of the Regional Empowered Committee may co-opt the domain experts as special invitees to
the meeting.
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(4) One representative each from the Forest Department and Revenue Department of the State or the Union
territory Administration, not below the rank of Director to the Government of India, shall be invited by the
Regional Empowered Committee to attend the meeting as a special invitee, in the examination of the
proposals.

(5) Terms and conditions of non-official members of Regional Empowered Committee.—

(1) A non-official member shall hold his office for a period of up to two years from the date of his
nomination.

(2) A non-official member shall cease to hold office if he becomes of unsound mind, insolvent, or is
convicted for an offence involving moral turpitude.

(3) A non-official member may be removed from his office if he fails to attend three consecutive meetings
of the Committee without any sufficient cause or reason.

(4) Any vacancy of a member in the Regional Empowered Committee caused by any reason mentioned in
sub-rules (2) and (3) shall be filled by the Central Government for the remaining term of the member in
whose place vacancy has arisen.

(5) The non-official members of the Regional Empowered Committee shall be entitled to a travelling
allowance and daily allowance as are admissible to an officer of the Government of India holding
Group ‘A’ post carrying the same scale of pay.

(6) Provided that where a Member of the Parliament or a Member of a State Legislature has been
appointed as a member of the Advisory Committee, he shall be entitled to the travelling allowance and
daily allowances in accordance with the Salary, Allowances and Pension of Members of Parliament
Act, 1954 (30 of 1954) or the respective provisions of law pertaining to the member of the concerned
State Legislature, as the case may be.

7. Conduct of business of Regional Empowered Committee. —The Regional Empowered Committee shall
conduct its business as follows, namely:—

(1) The chairperson of the Regional Empowered Committee shall hold the meeting whenever considered
necessary, but not less than once a month.

(2) The meetings of the Regional Empowered Committee shall be held at the headquarters of the Regional
Office:

Provided that where the chairperson of the Regional Empowered Committee is satisfied that
inspection of site of forest land proposed to be used for non-forest purposes shall be necessary or expedient
in connection with the consideration of the proposal referred, he may direct that the meetings of the
Regional Empowered Committee be held at a place other than headquarters of the Regional Office for such
inspection of site;

(3) The chairperson of the Regional Empowered Committee shall preside over the meeting of the Regional
Empowered Committee and in his absence, Deputy Director General of Forests holding the charge of other
Regional Office or Inspector General of Forests dealing with the matter related to the Adhiniyam, as may
be authorised by the Central Government, may chair the meeting of the Regional Empowered Committee.

(4) Every proposal referred to the Regional Empowered Committee for advice or decision shall be
considered in the meeting of the Regional Empowered Committee:

Provided that in urgent case, the chairperson of the Regional Empowered Committee may direct that
documents may be circulated and sent to the members of the Regional Empowered Committee for their
opinion within the stipulated time.

(5) The quorum of the meeting of the Regional Empowered Committee shall be three.

(6) The user agency may be allowed to remain present for such duration during a meeting as may be
necessary to furnish such information or clarify any issue which may pertain to it.

(7) The member-secretary shall prepare agenda of the meeting and present the proposals and matters
connected with the Adhiniyam before the committee for making appropriate recommendations and
decisions thereafter.

8. Constitution of Project Screening Committee.—(1) The State Government and Union territory Administration
may, by an order, constitute a Project Screening Committee to examine the completeness of the proposal submitted
under clauses (i), (ii) or (iii) of sub-section (1) of section 2 of the Adhiniyam.

(2) The Project Screening Committee shall consist of the following persons, namely:-
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a. Nodal Officer — chairperson;

b. Concerned Chief Conservator of Forests/ Conservator of Forests — member;

c. Concerned Divisional Forest Officer- member;

d. Concerned District Collector or his representative (Not below the rank of Deputy Collector) —member;

e. Divisional Forest Officer in the office of Nodal Officer- member-secretary

(3) The Project Screening Committee shall meet at least twice every month and the quorum of the meeting of the

Project Screening Committee shall be three.

(4) The Project Screening Committee shall, after examination of the proposals, make recommendation to the State

Government or Union territory Administration, as the case may be.

9. Proposals for prior approval of Central Government.—(1) The approval shall be accorded by the Central
Government in two stages, namely, (i) ‘In- Principle’ approval; and (ii) ‘Final’ approval.

()

®3)

(4)

Q)

(6)

(7)

(8)

(9)

The user agency shall submit an application to the State Government or Union territory Administration for
approval of the Central Government under sub-section (1) of section 2 of the Adhiniyam for dereservation of
forest land, use of forest land for non-forest purposes or for assignment of lease online, through the web
portal of the Central Government.

A proposal identity number shall be generated online for the proposal submitted by the user agency and the
said identity number shall be used for all future references;

The copy of the proposal shall be simultaneously forwarded to the concerned Divisional Forest Officers,
District Collectors, Conservator of Forests, Chief Conservator of Forests and the Nodal Officer of the State
Government or Union territory Administration each of whom shall independently undertake preliminary
examination of the completeness of documentation of the proposal.

The Project Screening Committee shall examine the proposal received from the State Government or Union
territory Administration, except proposals involving forest land of five hectares or less, that the proposal is
complete in all respects and the proposed activity is not in any restricted area or category.

The Project Screening Committee, for the purpose of screening, may call the user agency for clarification or
additional documents, if any.

The Project Screening Committee shall examine the proposal for its completeness and correctness and ensure
that deficiencies in the proposal, if any, are identified and the member-secretary shall inform in this regard to
the user agency.

The proposals returned to the user agency shall be re-submitted after addressing the deficiency, as identified
under sub-rule (7) above, within a period of ninety days, failing which the proposal shall stand de-listed.

In case the user agency submits the information within the given time the proposal will be re-examined by
the Project Screening Committee and in case the proposal is not complete in all respect then the same will be
de-listed for the reasons to be recorded in writing:

Provided that the after de-listing of the proposal by the Project Screening Committee, the user agency, after

addressing the deficiencies, can re-list the proposal only once using the same proposal identity number, as
generated under sub-rule (2) above, which will again be examined by the PSC as per procedure given in sub-rule
(5) to (7) above and in case the proposal is found still incomplete, it will be rejected and deleted permanently
from the portal.

(10) The complete proposal with the proposal identity number shall be forwarded to concerned Divisional Forest

(11)

(12)

Officer concerned, District Collectors, Conservator of Forests or Chief Conservator of Forests for field
verification.

Where the forest land or part thereof included in the proposal is not under the management control of the
Forest Department, the District Collector shall get the land schedule and map of the forest land included in
the proposal authenticated online through joint verification by officers of the Revenue Department and Forest
Department.

In addition to every proposal verified in the field by the Divisional Forest Officer concerned, field inspection
shall be simultaneously undertaken for every proposal that involves more than forty hectares of forest land by
the Conservator of Forests concerned and for every proposal that involves more than hundred hectares of
forest land by the Nodal Officer.

(13) The proposal, except involving forest land of five hectares or less, shall come up for consideration of the

Project Screening Committee within the period specified in Schedule I, annexed to these rules, from
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submission of the completed proposal under sub-rule (8), or (9), as the case may be, and the Project
Screening Committee shall examine the feasibility of the proposal for the purpose of recommending it to the
State Government or Union territory Administration along with mitigation measures to be adopted by the
user agency:

Provided that the Project Screening Committee may seek from the user agency any clarification,
additional detail or modification of the proposal in terms of change in forest land proposed for diversion on
account of reasons such as minimising the requirement of forest land or minimising adverse impact on forest and
wildlife, change in compensatory afforestation land proposed or change in measures proposed to be adopted by the
user agency to mitigate the adverse impact of the project, and for this purpose it may ask the user agency to make a
presentation;

Provided further that the proposal shall be reconsidered by the Project Steering Committee in case of
timely submission of complete information and clarification and additional detail by the user agency online and in
case the user agency modifies the original proposal substantially and makes major changes such as change in the
forest land or land use plan, the Project Steering Committee may return the proposal to complete the steps given in
sub-rule (7) to (11) and therefore the steps in this sub-rule shall also be repeated in such cases.

(14) Where the user agency fails to submit correct information, additional detail or a modified proposal within the
period as specified, the proposal shall stand rejected:

Provided that if the user agency satisfies the Project Screening Committee that the reason for the delay
was beyond its control, the Project Screening Committee may reconsider the proposal, after the reasons to be
recorded in writing and recommend it to the State Government or Union territory Administration, as the case may
be;

(15) The proposal involving forest land of up to five hectares, shall after their examination at the level of
Divisional Forest Officer be forwarded by him directly to the Nodal Officer and the Nodal Officer shall
forward such proposals to the State Government or Union territory Administration along with his
recommendations:

Provided that Division Forest Officer, after receiving the proposals from the user agency, shall assess their
completeness and incomplete proposal shall be returned to the user agency for re-submitting it with complete
information.

(16) The proposal involving forest land of more than five hectares, shall be forwarded by the Nodal Officer, with
the approval of the Principal Chief Conservator of Forests, to the State Government or Union territory
Administration, along with the Project Screening Committee’s recommendation and the same shall also be
forwarded to the Regional Office.

(17) Where the State Government or Union territory Administration, as the case may be, decides not to dereserve,
divert for non-forest purposes or assign on lease the forest land as indicated in the proposal, the same shall be
intimated to the user agency by the Nodal Officer.

(18) Where the State Government or Union territory Administration agrees ‘In-Principle’ to dereserve the forest
land, divert for non-forest purposes or assign on lease the forest land as indicated in the proposal shall
forward its recommendation to the Central Government.

10. In-Principle approval of the proposal.—
(1) Except the proposals referred to in sub-rule (2), all proposals related to.-
(i) linear projects;

(if)  hydro electric power projects of upto 25 MW capacity proposed in the river basin where cumulative
impact assessment to assess the carrying capacity of the river basing has been done

(if)  forest land up to forty hectares; and

(iii) use of forest land having canopy density up to 0.7 irrespective of their extent for the purpose of survey
which are not covered under the exemptions provided under clause (iii) of sub-section (1) of section 2
of the Adhiniyam and Guidelines issued thereunder;

shall be examined in the Regional Office and disposed off in the manner specified in sub-rule (3).
(2) All proposals, other than those referred to in sub-rule (1) and following proposals, namely:-
(i)  dereservation;

(i) mining;
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(iii) hydro electric power projects of more than 25 MW and those falling in a river basin where cumulative
impact assessment study to assess the carrying capacity of river basin has not been done or policy
decision on allowing the projects in a river basin has not been taken by the Central Government;
(iv) regularisation of encroachment;
(v) ex-post facto approval involving violation of the provisions of the Adhiniyam;

shall be examined and disposed of by the Central Government in the manner specified under these rules.

Provided that, no approval is required for assignment of petroleum exploration licence or petroleum

mining lease where the physical possession or breaking of forest land is not involved:

(3) The proposals received under sub-rule (1) shall be examined by the Regional Office in the following manner,
namely:-

(i)

(i)

(iii)

(iv)

all proposals involving forest land up to five hectares, shall be examined by the Regional Office for its
completeness and after further enquiry or site inspection, as deemed necessary and giving due regard to
the aspects listed under clause (ii) of sub-rule (5), ‘In-Principle’ approval or rejection may be granted
by the Regional Office by recording the reasons.

all linear proposals involving forest land of more than five hectares, all proposals for use of forest land
having canopy density upto 0.7 for the purpose of survey irrespective of their extent and all other
proposals involving the use of more than five hectares and up to forty hectares forest land, shall be
referred, after examination of its completeness, by the Regional Office to the Regional Empowered
Committee.

the Regional Empowered Committee shall examine all proposals referred to it under clause (ii) and
after further enquiry or site inspection as deemed necessary and giving due regard to the aspects listed
under clause (ii) of sub-rule (5), may grant ‘In-Principle’ approval or reject the same by recording
reasons.

The decisions taken by the Regional Empowered Committee or the Deputy Director General of Forests
to grant ‘In-principle’ approval or to reject a proposal, in accordance with the power delegated under
this rule, as and when necessary or required, may be reviewed by Central Government and decision
taken by the Central Government in such matters shall be the final.

(4) Site inspection report shall be prepared for proposals specified in sub-rule (2) by the Regional Office and the
same shall be submitted to the Central Government for consideration by the Advisory Committee.

(5) The proposals received by the Central Government shall be examined in the following manner, namely:-

(i) all proposals under sub-rule (2) along with the site inspection report as required under sub-rule (4) or as

(i)

(@)

(b)

(©)

(d)
(€)

asked by the Central Government, shall be referred, after examination of its completeness, to the
Advisory Committee.

the Advisory Committee shall examine all proposals referred to it in clause (i), giving due regards, but
not limited to, the following, and after further enquiry, as deemed necessary, shall make
recommendation to the Central Government for consideration for approval:-

the proposed use of the forest land is not for any non-site specific purpose such as agricultural purpose,
office or residential purpose or for the rehabilitation of persons displaced for any reason;

the State Government or the Union territory Administration, as the case may be, has certified that it has
considered all alternatives and that no other alternative in the circumstances is feasible and that the
required area is the minimum needed;

the State Government or the Union territory Administration, as the case may be, before making his
recommendation, has considered all issues having direct and indirect impacts on the diversion of forest
land on the forest, wildlife and the environment;

concerned mandates under the National Forest Policy;

whether adequate justification has been given and appropriate mitigation measures have been proposed
by the State Government or the Union territory Administration, as the case may be, if the forest land
proposed to be used for non-forest purposes forms part of a national park, wildlife sanctuary, tiger
reserve, designated or identified tiger or wildlife corridor, or habitat of any endangered or threatened
species of flora and fauna or of an area lying in the severely eroded catchment; and
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(6)

(")

(8)

©)

(10)

(f)  the State Government or the Union territory Administration, as the case may be, undertakes to provide
at its cost or at the cost of the user agency the requisite extent of appropriate land, as per rule 13, for the
purpose of carrying out compensatory afforestation.

While making recommendations under sub-rule (5), the Committee may also impose conditions or
restrictions and such mitigation measures, which in its opinion would offset the adverse environmental
impact of diversion of forest land under the proposal.

The Central Government shall, after considering the recommendation of the Advisory Committee, grant ‘In-
Principle’ approval subject to fulfilment of stipulated conditions or reject and communicate the same to the
State Government or the Union territory Administration, as the case may be, and to the user agency.

In case the proposal is found incomplete or information provided is found to be incorrect after its
examination, the Central Government shall inform the State Government or Union territory Administration
and user agency for furnishing the required information within a specified period.

The State Government or Union territory Administration on receipt of communication under sub-rule (8),
may furnish the complete information, after which the proposal shall be considered for ‘In-Principle’
approval under these rules:

Provided, if the information sought pertains to the user agency, the user agency may directly furnish the
requisite information to the Central Government with a copy to the State Government or Union territory
Administration, and upon receipt of such information from the user agency, the Central Government, if it
considers necessary, may seek comments of the concerned State Government or Union territory
Administration, as the case may be, on the information furnished by the user agency or consider granting
‘In-Principle’ approval.

The State Government or the Union territory Administration, if so desire, after obtaining the ‘In-principle’
approval of linear proposal and deposition of compensatory levies such as compensatory afforestation and
Net Present Value and cost of mitigation plans such as of the Wildlife Management Plan and Soil and
Moisture Conservation Plan, as applicable, notification of the land identified for raising compensatory
afforestation as Protected Forest under Indian Forest Act, 1927 (16 of 1927) or local forest Act and
compliance of other statutes including the Schedule Tribe and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 (2 of 2007), may grant ‘working permission' for the commencement
of project work before grant of ‘Final’ approval.

11. Final approval of the proposal.—

(1) The Nodal Officer may, after receipt of the ‘In-Principle’ approval from the Central Government,
communicate the same to the Divisional Forest Officers, District Collectors and Conservator of Forests.

(2) On receipt of a copy of the ‘In-Principle’ approval, the Divisional Forest Officer shall prepare a demand
note containing the item-wise amount of compensatory levies , as applicable, to be paid by the user
agency and communicate the same to the user agency, along with a list of documents, certificates and
undertakings required to be submitted by them in compliance with the conditions stipulated in ‘In-
Principle’ approval.

(3) The user agency shall, after receipt of the communication, make payment of compensatory levies and
hand over the land identified for compensatory afforestation, a compliance report along with copies of
documentary evidence including undertaking and certificate in respect of the payment of compensatory
levies and handing over of compensatory afforestation land to the Divisional Forest Officer.

(4) The Divisional Forest Officer, after having received the compliance report as referred to in sub-rule (3),
shall examine its completeness and make his recommendations on the compliance report and forward the
same to the Nodal Officer.

(5) the Nodal Officer, after having received the compliance report, ensuring its completeness and obtaining
approval of the Principal Chief Conservator of Forests of the State Government or head of the
Department in case of Union territory Administration, shall forward such report with his
recommendations to the State Government or Union territory Administration, as the case may be.

(6) The Central Government after having received the compliance report and ensuring its completeness may
accord ‘Final’ approval under sub-section (1) of section 2 of the Adhiniyam and communicate such
decision to the State Government or Union territory Administration and the user agency.

(7) The State Government or Union territory Administration, as the case may be, after receiving the ‘Final’
approval of the Central Government under sub-section (1) of section 2 of the Adhiniyam, and after
fulfilment and compliance of the provisions of all other Acts and rules made thereunder, as applicable
including ensuring settlement of rights under the Scheduled Tribes and Other Traditional Forest
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Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007), shall issue order for diversion,
assignment of lease or dereservation, as the case may be.

(8) The final order of dereservation under clause (i) of sub-section (1) of section 2 of the Adhiniyam,
wherever accorded, shall be published in the official Gazette by the State Government or Union territory
Administration, as the case may be, informing dereservation of the forest land;

(9) The whole process of obtaining approval shall be carried out in the online portal developed for this
purpose.

(10) Where compliance of condition imposed in the ‘In-principle’ approval is awaited from the State
Government or Union territory Administration, as the case may be, for more than two years, the ‘In-
Principle’ approval shall be deemed to be null and void:

Provided the Central Government may, for the reasons to be recorded in writing, in respect of proposals
involving forest land of more than thousand hectares, where ‘In-Principle’ approval has been obtained, may
consider grant of phase-wise ‘Final’ approval by the competent authority subject to compliance in respect
of-

(@) payment of compensatory leviesand notification of land identified and accepted for raising
Compensatory Afforestation, proportional to the part area for which compliance is submitted; and

(b) any other specific condition that the Central Government may deem fit to have been complied with.

(11) After issue of final approval under sub- rule (7) and Gazette notification under sub-rule (8) the forest land
concerned may be handed over or assigned, as the case may be, to the user agency by the State Government
or Union territory Administration.

(12) The Regional Office shall monitor the compliance of all conditions imposed at the time of granting ‘In-
Principle’ approval and the State Government or Union territory Administration and the user agency shall
also monitor, at least once every year, the compliance of conditions imposed during ‘In-Principle’ approval
and upload the monitoring report in the online portal.

(13) The entire process for processing the proposals by the various authorities in the State shall be completed
within the time limit specified in Schedule-1 appended to these rules.

12. Proposal seeking prior approval of Central Government for working plan.—

(1) The Nodal Officer of the State Government or Union territory Administration shall submit the draft Working
Plan of a Forest Division, duly prepared in accordance with the provisions of the National Working Plan
Code, along with the recommendation of the State Consultative Committee, in the online portal for prior
approval of the Central Government.

(2) The draft Working Plan shall include, inter alia, details of forest land diverted, corresponding Compensatory
Afforestation lands and status of afforestation thereon.

(3) the draft Working Plan submitted to the Central Government shall be examined by the Regional Office
concerned for its conformity with National Working Plan Code, the National Forest Policy and with
preamble of Adiniyam for conservation and augmentation of forests and the Regional Office may accord
prior approval to the draft Working Plan along with conditions or without conditions or accord approval
along with modification of the provision contained in the draft Working Plan and for a period as it deems fit,
or reject the same by recording the reasons therefor.

(4) The State Government or Union territory Administration or its designated officer shall carry out the
prescriptions of the Working Plan to which the approval has been accorded by the Regional Office with
respect to all or specific provision of the Working Plan and for the period for which the Working Plan has
been approved.

(5) The State Government or Union territory Administration shall undertake a mid-term review of the approved
Working Plan and submit the review report along with its recommendation to the Regional Office and the
Regional Office may, after examination, modify the condition of approval or issue a fresh prior approval by
modifying the provision of the previously approved Working Plan for the remaining period or reject the
recommendations of mid-term review by recording reasons therefor.

(6) The Regional Office may also consider and approve eligible Annual Working Schemes, in case submitted by
the State Government or Union territory Administration.

(7) All proposals under clause (iv) of sub-section (1) of section 2, irrespective of the size of forest land involved,
shall be submitted online by the State Government or Union territory Administration to the concerned
Regional Office.
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(8) The proposals received under sub-rule (1) shall be examined by the Regional Office and after enquiry, the
Regional Office may grant approval or reject the same by recording the reasons thereof;

(9) The proposals involving whole or part of forest land bearing a canopy density of 0.4 or more or proposals
involving clear-felling of forest land of size more than twenty hectares in plains and ten hectares in hills
irrespective of canopy density, shall be forwarded to the Regional Empowered Committee and the Regional
Empowered Committee shall deal in the manner specified under these rules and while examining the
proposal, the Regional Office shall ensure that the final decision is in conformity with the National Working
Plan Code, the National Forest Policy and with preamble of Adiniyam for conservation and augmentation of
forests.

(10) For the purpose of these rules “clear-felling of forest land” means removal of all natural vegetation in
whatever form occurring, by felling, uprooting or burning them and removing them from the forest land over
one hectare in size or more, but other types of felling of trees of specified size or species, including their
selection felling or coppice felling shall not be considered as clear felling.

13. Creation of Compensatory Afforestation.— (1) The user agency shall provide land which is neither notified as
forest under the Indian Forest Act, 1927 (16 of 1927) or any other law nor managed as forest by the Forest Department
and it shall also bear the cost of raising compensatory afforestation over such land and the requirement of
Compensatory Afforestation land shall be as per the Schedule-11 annexed to these rules:

Provided that in case the non-forest land or portion thereof provided by the user agency is not fit for raising
compensatory afforestation of a specified density, then additional compensatory afforestation shall be raised on a
degraded notified or unclassed forest land under the management control of the Forest Department which is twice
in size of such shortfall in the given compensatory afforestation land and the user agency shall also bear the
additional cost on such account:

Provided further that if the non-forest land being made available for compensatory afforestation already
bears vegetation of 0.4 canopy density or more, there shall not be an additional requirement of planting of trees on
such land but a programme for improvement of the forest crop shall be implemented by the Forest Department in
a time-bound manner:

Provided also in exceptional circumstances when the suitable land required for compensatory afforestation
under this clause is not available and the certificate to this effect is given by the State Government or Union
territory Administration, as the case may be, the compensatory afforestation may be considered on degraded
forest land which is twice in extent to the area proposed to be diverted in case of the Central Government
agencies or Central Public Sector Undertakings on case to case basis:

Provided also in exceptional circumstances when the suitable land required for compensatory afforestation
under this clause is not available, and the certificate to this effect is given by the State Government or Union
territory Administration, as the case may be, the compensatory afforestation may be considered on degraded
forest land which is twice in extent to the area proposed to be diverted in case of State Public Sector Undertakings
for captive coal blocks on case to case basis:

Provided also in case the user agency acquires any non-forest land for the execution of the project, the
exceptions in case of Central Government agencies, Central Public Sector Undertakings and State Public Sector
Undertakings as above shall not be applicable.

(2) The specified density for raising compensatory afforestation under this sub-rule shall be such as to develop, a
forest of a minimum canopy density of 0.4 or more in the fifth year of start of compensatory afforestation
operation, and the area has sufficient vegetation stock to enable it to mature into land with canopy density of
minimum 0.7.

(3) In case of non-availability of the non-forest land, the compensatory afforestation can also be raised over the
following lands, which will be provided minimum double in extent of the area being diverted or difference
between the forest land being diverted and the available non-forest land, as the case may be, is made
available and they are notified as Protected Forests under the Indian Forest Act, 1927 (16 of 1927) or local
Acts prior to ‘Final® approval:

(a) revenue forest lands i.e. land recorded as forest in the Government records but not notified as forest
under any law and not managed by the Forest Department viz. revenue lands or zudpi jungle or chhote-
bade jhar ka jungle or jungle-jhari land or civil-soyam or orange forest lands and all other such
categories of forest lands, provided they are transferred and mutated in the name of State Forest
Department;

(b) the degraded Unclassed State Forests in the State of Arunachal Pradesh, shall be considered for
compensatory afforestation provided they are transferred and mutated in the name of State Forest
Department;

53



[¢TRT 1l—=ve 3(i)] T T TSI © T 31

(c) the waste lands in the State of Himachal Pradesh, falling under the category of Protected Forests but
have neither been demarcated on the ground nor transferred and mutated in the name of forest
department in the revenue records, provided they are transferred and mutated in the name of State Forest
Department;

(d) lands falling under section 4 and 5 of the Punjab Land Preservation Act, 1900 in the States of Haryana,
Punjab and Himachal Pradesh, which are not under the management and administrative control of the
State Forest Department, provided that such lands will be transferred and mutated in the name of State
Forest Department, unless as specified and agreed to by the Central Government to notify them under
Indian Forest Act 1927 (16 of 1927), without transferring them to the State Forest Department, on case
to case basis;

(4) Special dispensation for raising compensatory afforestation over degraded forest land, minimum double in

extent, may be considered in respect of following proposals, namely.—

(a) in the States or Union territory Administrations, having forest area more than 33% of their total
geographical area and a certificate on non-availability of suitable non-forest land for raising
compensatory afforestation has been furnished by the State Government /Union territory
Administration in the format specified under Schedule-111, appended to these rules;

(b) transmission line projects;

(c) laying of telephone or optical fibre lines;

(d)  mulberry plantation undertaken for silkworm rearing;
(e) extraction of minor materials from the river beds;

(f)  construction of link roads, small water works, minor irrigation works, school building, dispensaries,
hospital, tiny rural industrial sheds of the Government or any other similar work excluding mining and
encroachment cases, which directly benefit the people of the area in hill districts and in other districts
having forest area exceeding 50% of the total geographical area, provided diversion of forest area does
not exceed 5 hectares;

(g) actual impact zone of the field firing range considered for diversion under the Adhiniyam or 10% of the
total forest area diverted in case entire area of the field firing range is proposed for diversion;

(h) any degraded forest land for the purpose of compensatory afforestation, selected by the State
Government or the Union territory Administration, under this sub-rule, may be accepted by the Central
Government when the crown density of such degraded forest is below 40 percent and such areas is not
a natural or managed grassland being used for the management and conservation of wildlife; and

(5) In the following categories of proposals, cost of plantation of ten times the number of trees likely to be felled or
specified number of trees as may be specified in the order for diversion of forest land (subject to a minimum no. of
100 plants), shall be levied from the user agency towards compensatory afforestation-

(6)

()

(8)

(@) clearing of naturally grown trees in forest land or in portion thereof for the purpose of using it for
reforestation;

(b) diversion of forest land up to one hectare; and
(c) Underground mining in forest land without surface rights.

No compensatory afforestation shall be charged in respect of renewal of mining lease for the forest area for
which land for compensatory afforestation and cost of plantation has already been paid.

In respect of diversion of forest land earmarked for the maintenance of safety zone along the inner boundary
of a mine, the provisions of the raising compensatory afforestation, as applicable in the entire forest area
proposed for diversion, shall be applicable in lieu of forest land located in the safety zone.

Non-forest land identified for raising compensatory, contiguous to forest land, located in the wildlife
corridors and protected areas shall be incentivised as per the provisions provided in the Schedule-11
appended to these rules;

14. Management of compensatory afforestation.—(1) The land specified under sub-rule (1) of rule 13, shall be
demarcated by concrete pillars of suitable size and handed over, free from all encumbrances to the State Forest
Department or Union territory Forest Department and the same shall be notified as protected forest under section 29 of
Indian Forest Act, 1927 (16 of 1927) or under any other law for the time being in force before the Final approval is
granted under the Adhiniyam.
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(2) The land identified and earmarked for compensatory afforestation shall be treated and afforested by the State
Government or Union territory Administration or user agency as per the compensatory afforestation plan
approved as part of the said forest diversion proposal and the work of compensatory afforestation shall start
within two years of issue of order of diversion of the corresponding forest land and the Central Government
may issue guidelines on the modalities of compensatory afforestation, including agencies that may undertake
compensatory afforestation.

(3) Subject to the consent of the State Governments or Union territory Administrations, in case the forest land to
be diverted is in a hilly or mountainous State or Union territory having forest cover of more than two-third of
its geographical area or situated in any other State or Union territory having forest cover of more than one-
third of its geographical area, creation of compensatory afforestation, accredited compensatory afforestation
and land banks may be taken up in another State or Union territory Administration;

Provided that, the money towards compensatory afforestation in such cases shall be transferred to the
State Compensatory Afforestation Fund of the State or Union territory in which the compensatory
afforestation land has been identified and the remaining money of the compensatory levies shall be
deposited in the Compensatory Afforestation Fund Management and Planning Authority Fund of the State
Government or Union territory Administration in which the forest land has been proposed to be diverted:

Provided further that in cases, where due to unfulfilment of the conditions specified in this sub-rule
such as percentage of forest land of the geographical area, it is not possible to raise compensatory
afforestation in the same State or Union territory Administration where diversion of forest land is proposed
or in other States or Union territory Administration, the Central Government, in public interest, may allow,
on case to case basis, compensatory afforestation in other State or Union territory Administration.

(4) (@ A State Government or Union territory Administration as the case may be, for the purpose of
compensatory afforestation, may create a land bank under the administrative control of the Department of
Forest;

(b) The minimum size of the land bank shall be a single block of twenty five hectares:

Provided that in case a land bank is in continuity of a land declared or notified as forest under the Indian Forest
Act, 1927 (16 of 1927) or under any other law for time being in force, protected area, tiger reserve or within a
designated or identified tiger or wildlife corridor, there shall be no restriction on size of the land; and

(c) The lands covered under accredited compensatory afforestation earned under sub-rule (5) may be included in
the land bank.

(5) (a) The Central Government may formulate an accredited compensatory afforestation mechanism to be used for
obtaining prior approval under sub-section (1) of section 2 of the Adhiniyam.

(b) the accredited compensatory afforestation may be earned by a person if he has established afforestation
over land on which the Ahiniyam is not applicable and is free from all encumbrances;

(c) an afforestation shall be counted towards accredited compensatory afforestation if such land has vegetation
composed predominantly of trees having canopy density of 0.4 or more and the trees are at least five years
old;

(d) the accredited compensatory afforestation shall be earned by developing afforestation of one-hectare area
with 0.4 or more canopy density, but there shall be no accredited compensatory afforestation for
developing an area below 0.4 canopy density or below one-hectare land;

(e) the accredited compensatory afforestation may be swapped for compensatory afforestation proposed under
rule (13):

Provided the accredited compensatory afforestation cover a block of minimum of ten hectares and
has been fenced as per norms specified for compensatory afforestation in that area:

Provided further that accredited compensatory afforestation over land of any size situated in the
continuity of land declared or notified as forest under any law, protected area, tiger reserve or within a
designated or identified tiger or wildlife corridor, may be swapped for compensatory afforestation;

(f)  the accredited compensatory afforestation earned out of vacation of non-forest lands on account of
voluntary relocation of a village from a national park, wildlife sanctuary or tiger reserve and designated
or identified tiger or wildlife corridors shall qualify for compensatory afforestation as per Schedule —I1
annexed to these rules, and may be used by a user agency in lieu of compensatory afforestation under
rule (13);

(g) the accredited compensatory afforestation identified under this rule shall be demarcated with concrete
pillars of suitable size and handed over, free from all encumbrances to Forest Department of the State
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(h)

(i)

Government or Union territory Administration and the same shall be notified as protected forest under
section 29 of Indian Forest Act, 1927 (16 of 1927) or under the provision of any other law for the time
being in force before the Final approval is granted under the Adhiniyam;

The Central Government, from time to time, may issue detailed guidelines on creation of accredited
compensatory afforestation, its stock registry and management for the purpose of its swap for
compensatory afforestation land and cost of maintenance thereof up to a period specified by the Central
Government.

All entities registered for accredited compensatory afforestation shall register with the Green Credit
Registry under the Green Credit Policy Implementation Rules, 2023 and besides their eligibility for
compensatory afforestation in lieu of diversion of forest land, the accredited compensatory
afforestation will also be eligible for allocation of green credits under the Green Credit Policy
Implementation Rules, 2023.

15. Proceedings against persons guilty of offences under the Adhiniyam.-—

(1)

()

©)

(4)

The Central Government may, by notification in official gazette, authorise an officer of the rank of
Divisional Forest Officer or Deputy Conservator of Forests and above of the State Government or
Union territory Administration concerned, having jurisdiction over the forest land in respect of which
any offense under the Adhiniyam is committed or violation of the provisions of the said Adhiniyam has
been made, to file complaints against such person or authority or organization, prima-facie found guilty
of offence under the Adhiniyam or the violation of the rules made thereunder, in the court having
jurisdiction in the matter.

The Central Government, after receiving the information with respect to offence committed or
violations made either through State Government or Union territory Administration or authorities or
any other source or suo moto, shall, after examination, communicate the same to the State Government
or Union territory and the authorities concerned under whose jurisdiction the offence under the
Adhiniyam has been committed or any provision of the said Adhiniyam has been violated, for filing the
complaint against the offenders before the court having jurisdiction and it shall act as a prerequisite for
the authorised officer before such complaints are filed within a period of forty five days from the
receipt of such communication.The State Government and authorities concerned shall submit a periodic
report to Regional Office, from time to time, regarding filing of the complaints.

An Officer of the rank of Assistant Inspector General and above, may be authorized by the Central
Government, by notification, to initiate legal proceedings and file complaints, against the offences
committed under the Adhiniyam.

The officer authorized by the Central Government in sub-rule (1) and (3) may require any officer or
any person or any other authority of the State Government or the Union territory Administration, as the
case may be, to furnish to it within a specified period any reports, documents, and any other
information related to contravention of the Adhiniyam or the rules made thereunder, considered
necessary for making a complaint in any court of jurisdiction and every such State Government or
officer or person or authority shall be bound to do so.

16. Miscellaneous.—(1) For the purpose of explanation of government records provided under subsection (1) of
section 1A of the Adhiniyam, the State Governments and Union territory Administrations, within a period of one year,
shall prepare a consolidated record of such lands, including the forest like areas identified by the Expert Committee
constituted for this purpose, unclassed forest lands or community forest lands on which the provisions of the
Adhiniyam shall be applicable.

(2) The felling of trees on forest lands approved for use for the non-forest purpose under these rules shall be
restricted to a bare minimum and to an unavoidable number and shall be done under the supervision of the
local Forest Department and the forest produce obtained therefrom shall be handed over to the local Forest
Department for disposal in the manner specified by the State Government or Union territory Administration

3)

(4)

which shall give preference to distribution to local villagers for meeting their domestic bonafide requirement.

The forest land diverted for non-forest purpose under these rules shall be appropriately surveyed jointly by
the user agency and the Forest Department or the land-owning Department, demarcated on the ground by

way of appropriate permanent boundary marks at the cost of the user agency and handed over by the Forest

Department or land-owning Department to the user agency prior to starting of any non-forest use.

For the purpose of forest cover under these rules, the figures and description used in the latest India State of
Forest Report published by Forest Survey of India shall be referred.
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(5)

(6)

()

(8)

The Central Government may cancel approval accorded in respect of a proposal, with or without the request
of the State Government or Union territory Administration and may decide to refund the compensatory
levies deposited, on case to case basis.

The conditions imposed by Central Government for diversion of forest land for the non-forest purpose shall
not be changed or modified after a period of two years from the date of grant of final approval unless some
exceptional circumstances arise or the Central Government considers it necessary to impose any additional
clause of compliance.

The proposals on forest land under litigation or sub-judice on account of an issue pertaining to the Indian
Forest Act, 1927 (16 of 1927), local forest Act or Adhiniyam will be dealt as per the orders of the Courts or
Tribunals passed in such cases and the date of applicability of the Adhiniyam in such lands shall be in
accordance with the direction, if any, passed by the Courts or Tribunals.

Any proposal which has already been submitted under the provisions of the Forest (Conservation) Rules,
2003 or Forest (Conservation) Rules, 2022 and are currently under consideration of the various authorities in
the State Government or Union territory Administration or the Central Government for grant of ‘In-principle’
or ‘Final’ approval shall be dealt in the following manner, namely:-

(i)  Any proposals granted ‘In-principle’ approval shall be dealt under the provisions of the extant rules and
be processed and considered for grant of ‘Final” approval without amending the conditions stipulated in
the ‘In-principle’ approval; and

(if)  Any provision of the extant rules will be applicable on the proposals which are yet to be granted ‘In-
principle approval under the Adhiniyam.

Schedule-1

TIME LINE FOR PROCESSING OF PROPOSALS SEEKING PRIOR APPROVAL OF CENTRAL

GOVERNMENT
[See rule 8 (1), rule 9, rule 10 and rule 11]

Area (Ha)/working days

Processing Authorities
Up to 5* | 5to40* 40 to 100* More than 100*

Project Screening Committee 0 30 30 30
DCF/District Collector 10 10 10 20
Site inspections by
DCF/CF/Nodal Officer > S 20 20
A. State Level
Processing by Nodal Officer/
PCCE 5 10 15 15
State Govt. 10 15 15 15
Sub-Total 30 70 70 100
Scrutiny to examine 3 3 3 3
completeness
Examination and processing of
the proposal by the Regional 5 5 5 5
Office
B. Regional Office
Slte_ inspection by Regional 0 0 15 15
Office
Examination and approval by
the Regional Empowered 0 20 20 20
Committee

Y
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Processing and approval by 5 5 5 5
competent authority (CA)
Communication of approval of 2 2 2 2
CA
Total 15 35 50 50
Total (A+B) 45 105 120 150
Scrutiny to examine 3 3 4 4
completeness
Examination and processing of 6 6 5 5
the proposal
Sltq inspection by Regional 10 10 20 20
Office
C. MoEFCC - _

Advisory Committee 20 20 20 20
Approval by competent
authority (CA) 10 10 10 10
Communication of approval of 1 1 1 1
CA

Total 50 50 60 60

Total (A+C) 85 120 160 160

*Time line is prescribed for the proposals which are complete in all respects excluding the time consumed in seeking
additional details from the State/UT or User agency.

*kk*k

PROPOSED TIME LINE FOR GRANT OF ‘FINAL’ APPROVAL

Level Activity Time (days)
State Level Issue of demand note for payment of compensatory levies by the user 2
agency
Approval of demand note by the Nodal Officer
Payment of compensatory levies and submission of documents/ certificate
by the user agency
Examination of the compliance report by the DFO and forwarding of 5
complete compliance report by DFO to the Nodal Office FC Act, 1980
with intimation to the CF/CCF
Examination of compliance report by the Nodal Officer and issue of 10
shortcomings, if any, to the DFO for compliance, or forwarding of the
completed compliance report to the MoEFCC / Regional Office
Sub-Total 25
MOoEFCC, New Examination of the compliance report, confirmation of remittance of 20
Delhi/ Regional compensatory levies realised from the user agency in to the CAMPA
Office account and issue of shortcomings, if any, or State-11 approval
Sub-Total 20
Grand Total 45

*kkkk
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Schedule 11

[See rule 13 and rule 14]

PROVISIONS FOR THE REQUIREMENT OF LAND RELATED TO COMPENSATORY
AFFORESTATION

Sl.

No.

Description of Compensatory Afforestation Land

Size of Compensatory Afforestation land as
compared to forest land to be diverted for
non-forest purpose

@)

()

)

Land to which provisions of the Adhiniyam are not
applicable.

Equivalent.

Land recorded as ‘forest’ in Government record
but does not fulfill all of the following conditions:-

(a) notified as forest under any other law for the time
being in force

(b) managed as forest by Forest Department.

(This dispensation is allowed to certain proposals of
Central Government and State Government or Union
territory Administration only.)

Two times.

Degraded notified or unclassed forest land.

(This dispensation is in case of State Public Sector
Undertakings for captive coal blocks on case to case
basis and Central Government Agencies/Central Public
Sector Undertakings on case to case basis involving no
acquisition of non-forest land)

Two times

Land, qualifying for Compensatory Afforestation under
Sl. No. (1), provided is of size of twenty-five hectares or
more in one block.

Compensatory Afforestation land of less than ten
hectares shall not be accepted unless the requirement
of Compensatory Afforestation land is less than ten
hectares in which case the user agency has to bear
the additional cost of protection of Compensatory
Afforestation so raised for a period of twenty years
from the date of planting.

Five per centless for every additional block
size of ten hectares or part thereof subject to a
maximum of twenty-five per cent rebate.

This percentage will be applicable only on the
additional block size acquired beyond the
minimum size of twenty five hectares.

Land, qualifying for Compensatory Afforestation under
Sl. No. (1), that is less than 25 hectares size but more
than 10 hectares size in one block

If the requirement of Compensatory Afforestation
land is less than twenty-five hectares but more than
ten hectares in size, the provision of excess land for
Compensatory Afforestation shall not be applicable
but the user agency has to bear the additional cost of
protection of Compensatory Afforestation so raised
for a period of twenty years from the date of
planting.

Five per cent. more for every five hectares
smaller block size or part thereof.

Land qualifying for Compensatory Afforestation under
SI. No. (1) above and is located within the notified
boundary of a protected area

Twenty-five per cent. less
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7.

Land qualifying for Compensatory Afforestation under
Serial No. (1) or (2) and is located in continuity of a
notified boundary of a National Park or a Wildlife
Sanctuary or area linking one protected area or tiger
reserve with another protected area and designated or
identified tiger or wildlife corridors.

Fifteen per cent. less.

Land qualifying for Compensatory Afforestation under
Sl. No. (1) or (2) and is located adjacent to a forest land
notified as forest under Indian Forest Act, 1927 (16 of
1927) or any other law.

Accredited Compensatory Afforestation land of any
size may be accepted in case it is contiguous to a
forest land notified under any law.

Ten per cent. less

Compensatory Afforestation land made available from
complete and voluntary relocation of a village/
habitation (situated in non-forest land) from a Wildlife
Sanctuary, National Park or Tiger Reserve, to a non-

(a) Exemption from payment of Net Present
Value of forest land equivalent to the
Compensatory Afforestation land by way of
vacation of village or habitation from National

forest land outside such Sanctuary, Park or Reserve or
area linking protected area or tiger reserve with another
protected area and designated or identified tiger or
wildlife corridors, as the case may be.

Park/ Wildlife Sanctuary/ Tiger Reserve.

[Note: “Net Present Value” shall have the same
meaning as assigned in clause (j) of section 2 of
the Compensatory Afforestation Fund Act, 2016
(38 of 2016).

(b) Accredited Compensatory Afforestation in
the ratio of 1:1.25 (Non-forest land: Accredited
Compensatory Afforestation earned) so vacated
by a village by way of voluntary relocation
(provided that the same shall be notified as part
of the Wildlife Sanctuary, National Park or
Tiger Reserve and also notified as Protected
Forest or Reserved Forest).

(c) Additional Accredited Compensatory
Afforestation at the rate of 0.5 ha per relocated

family.

Note 1: The user agency or Accredited Compensatory Afforestation developer shall ensure that relocation is
voluntary.

Note 2: No compensation under relevant schemes of the Central Government or State Government would be payable

to such relocatees or user agency or Accredited Compensatory Afforestation developer.
Note 3: The State Government can also use this provision, provided no central assistance on such scheme is availed.

Schedule-111

CERTIFICATE OF NON-AVAILABILITY OF LAND FOR COMPENSATORY AFFORESTATION IN THE
STATE/UNION TERRITORY TO BE ISSUED BY THE STATE GOVERNMENT//UNION TERRITORY
ADMINISTRATION

[See rule 13(4)]

Lo, DeSIgNAtION..c e, (Name of State/ Union Territory) do here by
certify that:
i.

i Relevant records pertaining to non-forest land, revenue lands, zudpi jungle, chhote jhar ka jungle,
bade jhar ka jungle, jungle jhari land, civil-soyam lands and all other such categories of forest lands
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(except the forest land under the management and administrative control of the Forest Department)
on which the provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 are applicable,
available in each district of............... (name of the State/UT) have been examined; and

ii. I have also conducted such further enquiry as is required to satisfy myself for issue of this certificate.
On the basis of examination of relevant records and such further enquiry, as was required for issue of
this Certificate, | do hereby certify that non-forest land, revenue lands, zudpi jungle, chhote jhar ka
jungle, bade jhar ka jungle, jungle-jhari land, civil-soyam lands and all other such categories of forest
lands (except the forest land under management and administrative control of the Forest Department)
on which the provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 are applicable,
which as per the extant guidelines of the Central Government may be utilized for creation of
compensatory afforestation in lieu of forest land diverted for non-forest purpose, is not available in
the entire (name of State/UT)

Issued under my hand and seal on this.......... day of.........

Signature & Official Seal

[F. No. FC-11/118/2021-FC]
RAMESH KUMAR PANDEY, Inspect General of Forests

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. s ko




Annexure- 12

— Annexure-6 %

(for picjects other than linear Projects)
GOVERNMENT OF ODISHA

OFFICE OF THE DISTRICT COLLECTOR, ANGUL

No. \Up IDated | D \C(\

TO WHOMSOEVER IT MAY CONCERN

In comnpiiance of the Ministry of Environment and Forests (MoEF), Governmenil of India's letter No. 11-8/98-FC
(p1) dated 37 August 2009 wherein the MoEF issued guidelines on submission of eviderices for having initiated and
completed the process of setllement of righits under the Scheduled Tribes and Other Tradilional Forest Dwellers
(Recogrition of Forest Righte) Act, 2006 (‘FRA', for short) on the forest land proposed to be diverted for aon-forest
purposes, Il is certified that, 783.275Ha. of forest land proposed to be diverted in favour of General Manager, the
Singareni Colloerries Co. Ltd. for Naini Coal Mine in Angul District falls within jurisdiction of Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tenluloi Gopinathpur village, Chhendipada RF & Kankurpal

Rrof Chhendipada tehsil.

iLis further cerified that:

(ay the complete process for identification and seltiement of righls under the FRA has been carried out
for the entire 783.275Ha. of forest land proposed for diversion, A copy of records of all consultetion and
meeting (s) of the Forest Rights Committee(s), Gram Sabha(s), Sub-Division Level Commitlee(s), and the
District Level Commiltee are enclosed as annexure- | to annexure-V;

(b) ihe proposal of such diversion ( with full details of the project and its Implications, in vernacular /
local lenguage) have been placed before each concemed Gram Sabha Commiltee of forest-dwellers, who

ere eligible under the FRA;

(c) the each of concerned Gram Sabha(s) has cerlified that all formalities / processes under the FRA
have been carried out, and that they have given their consent to the proposed diversion and the compensalion
and ameliorative measures, if any, having understood the purpose and details of proposed diversion. A copy
of certificale issued by the Gram Sabha of village is enclosed as annexure- | to annexure-V;

(d) the discussion and decisions on such proposais had taken place only when there was a quorum of
minimum 50% of the members of Gram Sabha present;

(€)  Ihe diversion of forest land for facilities managed by the Government as required under section 3(2)
of the FRA have been completed and the Forest Rights Committees have given their consent to it;

(N the rights of Primitive Tribal Groups &nd Pre-Agricultural Communities, where applicable have been
specificzliy safeguarded as per section 3(1) (¢) of the FRA.

Encl.:-As above v
' \#\/‘9’

(Sh¥i Manoj Kumar Mohanty, OAS-SAG)
COLLECT&R, ANGUL ,
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Annexuye - N/

PRO _
OTHCEiE%li%? OF THE DISTRICT LEVEL COMMITTEE MEETING ON SCHEDULED TRIBES AND
AMENDME TIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 &

NTRULES, 2012 HELD ON 07.09.2019 AT 11.00AM IN THE OFFICE CHAMBER OF THE

B% o feeereenrnnnnn...... COLLECTOR & DISTRICT MAGISTRATE, ANGUL

il o ....-...-II.IlIIllIIIIIII..IIIIIIII.IIII.IIIII.-II.II.Il-Il

The meeting was presided over by the Collector & DM, Angul-cum-Chairman, DLC. The list of members
present in the meeting is placed at Annexure-f\

At the outset, the Collector welcomed all the members present in the meeting and asked the DWO,
Angul to brief the agendas of the meeting. Accordingly, the DWO elaborated and briefed the agendas of the
meeting.

Agenda-1 Diversion of Forest land and Issuance of FRA certificate in favour of General Manager,
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul.

Discussion was made on Diversion Proposal submitied by the SDLC, Angul vide memo No. 5685/
D1.05.08.2019 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. land covering 6 villages & 2 reserve forests of Chhendipada Block.

On verification of the records received from SDLC, Angul, it was ascertained that, the datails of project
have abeen placed before the Gram Sabhas in presence of more than 50% members of Karadabahal &
Kankurpal village and the implication have been explained in the meeting in local language.

The details of villages wise forest land required for this project are as follows:-

731' No—ll Naiiot thev\v/illage—-_wName of the Block | Area to be diverted (In Ha.) i —
C | Bt | Cteiedo | si0r | Uliege
| 2 | Kesidha | Chhendipada Spgs | Ulibge
| 3 | Kudopasi | Chhendpads s | Ulvilege
4 ~Thalipasi |  Chhendipada 4207 | Habitaled
!‘ 5 , Dhaura Khaman i Chhendipada | 16.8620 | U.l. village
|6 | Tentuloi Gopinathpur Chhendipada 14610 | Ulvillage
| 7 |  ChhendipadaRF Chhendipada | 634457 |

8 | Kankurpal RF Chhe_ndipada | 8638 .
L...,l Totdl | | T825Ha | |

It revealed from the proceedings of Gram sabha held on 18.01.2019 that, Bimbadharpur, Kasidiha
[Kudapasi, Dhaura Khaman, Tentuloi Gopinathpur are Un-inhabitated villages & in respet of Chhendipada R.F, the
Gram Sabha at Karadabahal village was held. For Kankurpal R.F, a gram sabha was also held at
Brhmanbil village.

It was observed that, the ST & Other Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 & Amendment Rules, 2012 have been properly implemented in these villages. No individuals as well as
community claims are pending for settlement uinder FRA. Any interest of PTGs and PACs are not being affected
for such diversion of forest land for non-forest purpose i.e Naini Coal Mine allotted to Singreni Collieries Co. Ltd.

(SCCL)

-Contd....... 2/-
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After examining, the committee approved to issue the FRA certificate for considering the version

proposal of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co. Ltd. ASCCL)

measuring an area of 783.275 Ha. ;

The meeting ended with vote of thanks to the Chair.

S Vg™

D.W.O, Angul D.F.0, )\ngul
N
o e <N
.15
Z. P.Merhber, Z.P. Member,
Zone No.4. Zone No.8

\%V’\Vql .

Collector, Angul




AN OEXUVE — A\

‘. MEMBERS PRESENT IN THE DISTRICT LEVEL COMNITTEE MEETING ON SCHEDULED TRIBES AND 65 l
A | 9

. OTHER TRADITIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 &
7 AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM

S1 Name of the members Designation Contact No. |  Signature
] No. Py
\ 1. | Sri Manoj Kumar Mohanty, Collector & %% WA .
‘ OAS(SAG) | D.M, Angul
C . v ‘12 Q'Q‘ 3
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Minutes of the SDLC meeting held on 02.08.2019 ap:{)i. (\f %M %’fhe offi

:,;;g'. Chamber of Sub- Collector, Anqul on diversion of Forest land for non forest

8 use for_i.e Naini Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

o A-meeting was held on 02.08.2019 at 11 A.M under the Chairmanship of Sub-
( Cogectdr, Angul on diversion of forest land for non forest use i.e Naini Coal Mine
/o /,v'/"‘c;“Q ¢ to"Singareni Collieries Co. Ltd.(SCCL). All the SDLC members were present in
oy 2fHe fecing. The members present in the meeting as per the list attached at Annexure
o PR 8
At the qutset, Sub-Collector welcomed the members present in the meeting. The
' :ﬂgg%’saw,tﬂ’ch were discussed in the meeting and certified by the SDLC as follows.
Pl

LSRR S

W 442K Der D.0 No.17593/CS/F&E 10F (Cons) 96/2009 (P Dated 24.10.2009 of
Chief Secretary & Chief Development Commissioner, Odisha Bhubaneswar, the BDO,
Chhendipada has submitted the Grama Sabha Resolution of Village Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur, Ch.hend'ipada
Revenue forest and Kankurpal Revenue forest to the SDLC, Angul for diversion of

p—— forest land for non forest use i.e Naini Coal Mine allotted to Singareni Collieries Co.
Pwl Ltd.(SCCL).

2. The Tahasildar, Chhendipada has submitted the examined and verified land Sphedu}e_
@ for diversion of forest land for non forest use received from the user Agency i.e Naini
“  Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

3. As per the Grama Sabha Resolution and as informed by B.D.O, Chhendipada no
primitive inhabitants living in the villages and there is no objection for diversion of
forest land. And as per FRA Rule 2006 neither such person has applied nor settled upon
that area for individual forest claims to be used for non forest use.

The details of the village wise proposals approved by the Grama Sabha and in
the SDLC are as follows:-

'7’5'57/ FI No. | Name of the Village | Total forest area to be
e el diverted in Ha.
31 1 [Bimbadharpur 51,101
2 ]‘ Kasidiha 9.805
N, |8 Kudapasi 56.744
| (vﬁj _ P\ [ Thalipasi 2.207
N\ /2 Dhurakhaman 16.8620 |
* i // A |6 Tentuloi Gopinathpur | 1.4610 _\
/ 7 Chhendipada R.F 634.457
8 | Kankurpal R.F 8.638 . |
[ | Total = 783.275 Ha. l

After careful scrutiny of the documents, it was approved in the SDLC for
diversion of forest land for non forest use i.e Naini Coal Mine allotted to Singareni
Collieries Co. Ltd.(SCCL).The proposal along with the verified land schedule and Grama
Sabha resolutions are transferred to the DLC for further course of action.

The meeting ended with vote of thanks to the chair angd participants.

Chairman SDLC &
Sub- Collector, Angul

AU
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Memo No-m & District, Magistrate, Angy for |

Copy submittgd to
information & necessary action. dJ

Sub- Collector, Angul

Memo No. 2 6%% _ Dt. OS‘O.%‘H |
Copy forwarded to all participants for information & negessary action

Sub- Collector, Angul
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Agenda-1

COLLECTOR & DISTRICT MAGISTRATE, ANGUL

*hhk

td. (SCCL), Naini Area, Angul.

69

ST RIGHTS) ACT, 2006 AND AMENDMENT
09.2019 AT 11.00A.M. IN THE OFFICE CHAMBER OF THE

Dlver§ion of !:orest land and Issuance of FRA certificate in favour of General Manager,
the Singareni Collieries Co. L

Discussion may be made on Diversion Proposal submitted hy the SDLC, Angul vide memo No. 5685/
Dt.05.08.2019 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.

Ltd. (SCCL) measuring an area of 783.275Ha. of Forest land covering 8 villages of Chhendipada Block.

It reveals from the Proceedings of SDLC, Angul that, as per guide lines issued by Govt. of India vide No. F.N

11-9 /98-FC(pl) dated 03.08.2009, the Block Development Officer, Chhendipada has submitted the Gram Sabha

resolution of different villages for diversion of forest land afor non forest use i.e Naini Coal Mine allotted to Singreni

Collieries

Co. Ltd.(SCCL).

The details of villages wise forest land required for this project are as follows:-

| SLNo.|  Name of the Vil = Name of the Block | Area to be diverted (In Ha.) ——

1  Bimbadharpur ~ Chhendipada 51101 | Ulvilage
2 “kesigha | Chhendipada | 9805 | Ml.viege
3 " Kudapasi " Chhendipada 56.744 Ulvilage
T4 "~ Thalipasi " Chhendipada 4.207 Habitated

o R hhend 1. village
s Dhaura Khaman Chihendjpada 16.8620 Ul viteg
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6 Tentuloi Gopinathpur __C_hhe_miirfada 1.4610 U.l. village

7 | ChhendipadaRF | Chhendipada 634.457
Y ~ankurpal RF Chhendipada 86® e
R T Total i a 783.215Ha. | |
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The propesals received from the SDLC, Angul may be

discussed for approval
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